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The Registrar General,

Principal Bench,

Hon’ble National Green Tribunal,
Copernics Marg, New Delhi-110001

Sub:- Regarding Complaince Report on behalf of Respondent no -2 Uttar Pradesh

Pollution Control Board in the matter of 0.A. No. 273/2022 Gyanendra Pandey

Versus State of UP & Ors. order dated 22.04.2024.

In compliance to the order dated 22.04.2024 passed by this Hon’ble National

Sir,

Green Tribunal in O.A. No. 273/2022 matter of Gyanendra Pandey Versus State of UP &

Ors, the Complaince Report on behalf of Respondent no-2, Uttar Pradesh Pollution

Control Board, Lucknow is hereby attached with a request to put up before Hon’ble

National Green Tribunal for kind perusal and consideration.

Enclosure: As above Your’s Sincerely,

Copy to:

) b

(Dr. UmesH Chandra Shukla)
Regional Officer,
Uttar Pradesh Pollution Control Board,
Lucknow

Chief Environment Officer (Circle-5), Uttar Pradesh Pollution Control Board,
Lucknow

Chief Law Officer (Incharge), Uttar Pradesh Pollution Control Board,
Lucknow

Shri Pradeep Mishra, Advocate for UPPCB.

Regfoéi Officer,
Uttar Pradesh Pollution Control Board,
Lucknow
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL B ENCH, N EW 2 EL R 1

Original Application No. 273 of 2022

IN THE MATTER OF:

GyanendraPandey @ = 0@ . Applicant
Versus
State ofUPBOrs. @ Respondent(s)

COMPLIANCE REPORT ON BEHALF OF RESPONDENT NO.-2, UTTAR PRADESH
POLLUTION CONTROL BOARD, IN COMPLIANCE TO THE ORDER DATED
22.04.2024 PASSED BY THE HON’BLE TRIBUNAL.

The Respondent No-2, Uttar Pradesh Pollution Control Board, here in after
referred as UPPCB, most respectfully showed as under;

That vide its order dated 22.04.2024 this Hon’ble Tribunal has passed the

following directions.

-...2. The report dated 20.12.2023 filed by the UPPCB reflects that earlierthe EC

was imposed upon 31 brick kilns and prosecution was filedagainst 24. The UPPCB
in the report filed on 07.02.2024 has disclosedthe names of 31 brick kilns and the
date and amount of EC imposedthere upon. The chart reveals that the last
communication was issued tothe District Collector, Sitapur for recovery of EC
imposed on these 31brick kilns on 05.02.2024 and 07.02.2024. Thereafter
nothing is showndepicting that any steps have been taken for recovery of
S S

That in compliance to the order dated 22.04.2024, UPPCB has filed Prosecution
against remaining 07 Brick kilns on dated 26.07.2024 under section-39(D) of Air
(Prevention and Control of Pollution) Act, 1981 as amended. The chart showing
status of prosecution is attached as Annexure No. 1.

That in compliance to the order dated 22.04.2024 it is to be submitted that
UPPCB has conducted inspections of all Brick Kilns the month of June and July
2024. During inspection the Brick Kilns were found closed. Chart showing date of
inspection and status of compliance of closure order is attached asAnnexure

No. 2.
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4- That the UP Pollution Control Board has issued letter dated 05.02.2024 and
07.02.2024 to District  Collector, Sitapur for recovery ofthe
EnvironmentalCompensation from the defaulter Brick kilns. The copy of letter
dated 05.02.2024 and 07.02.2024 is attached as Annexure No. 3.

5- That with regard to I.A. no. 171/2024 filed by the Respondent No’s. 10, 11, 22
and 25 it is respectfully mentioned here that Hon’ble High Court, Allahabad,
Lucknow Bench in Writ-C No. 151 of 2024 on 12.02.2024 has passed following
order:-

S S Till the next date of listing, no coercive measures be taken in respect
of the cases where properties have been attached. The undertaking, if any
given in connected matters and extended earlier, may also operate till the
next date of listing..........."”

Copy of order dated 12.02.2024 of Hon’ble High Court, Allahabad, Lucknow

Bench in annexed as Annexure No. 4.

6- That Hon’ble High Court, Allahabad, Lucknow Bench in Writ-C No. 151 of 2024

on 16.02.2024 has passed following order:-
“.......17. Till the next date of listing, status-quo existing as on today, shall be
maintained. This order shall apply to all the writ petitions connected in this
bunch.......”

Copy of order dated 16.02.2024 of Hon’ble High Court, Allahabad, Lucknow

Bench in annexed as Annexure No. 5

7- That Hon’ble High Court, Allahabad, Lucknow Bench in Writ-C No. 1084 of 2024
M/s Maa Vaishno Brick Field V/s State of UP, Writ-C no. 1230 of 2024 M/s
Gurudeen Brick Field V/s State of UP, Writ-C no 1106 of 2024 M/s N.G. Brick
Field (Old Name Gold Brick Field) V/s State of UP and Writ-C no. 1126 of 2024
M/s Shiv Narain Brick Field V/s State of UP on 16.02.2024 has passed following

order:-
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.......... For orders, see our order of date passed in Writ-C No. 151 of
2024......."

Copy of above orders dated 16.02.2024 of Hon’ble High Court, Allahabad,
Lucknow Bench in annexed as Annexure No. 6, 7, 8 & 9.
That Hon’ble High Court, Allahabad, Lucknow Bench in Writ-C No. 151 of 2024

on 10.07.2024 has passed following order:-
“List after one month.
Interim order, if any, shall continue till the next date of listing”
Copy of order dated 10.07.2024 of Hon’ble High Court, Allahabad, Lucknow

Bench in annexed as Annexure No. 10

Therefore, the compliance report of the UP Pollution Control Board,
Lucknow is being filed for the perusal and consideration of this Hon’ble

Tribunal.

Yours’ Sincerely

(Dr.Umesh Chandra Shukla)
Regional Officer,
Uttar Pradesh Pollution Control Board,
Lucknow
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Regional Office,
Uttar Pradesh Pollution Control Board
— Lucknow o
Brick Kiln Prosecution under Section- 39D The Air (Prevention and Control of
Pollution) ACT, 1981
Sr. No. Name of Bric Kiln Address of Brick Kiln Date of Prosecution
Super Brick Field old Murtaza Nagar, Mahmudabad,
1 |name shiv brick field Sitapur 26-07-2024
Gold Brick Field (New Gauriya, Meeranagar,
2 |Name N G Brick Field  |Mahmudabad, Sitapur 26-07-2024
Maa Vaishno Brick Field | Madan Behad, Mahmudabad,
3 Sitapur 26-07-2024
Awadh Brick Field Dariyapur, Mahmudabad,
4 Sitapur 26-07-2024
Gagan Brick Field Ramupur, Kultajpur,
5 Laharpur, Sitapur 26-07-2024
Gagan Brick field Umariya Khanpur Persendi
6 Sachendi, Sitapur 26-07-2024
New Gold Brick Field Vakarnagar, Meera Nagar,
1 Mahmudabad, Sitapur 26-07-2024




UP & Ors. order passed b
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A

Uttar Pradesh Pollution Control Board,

Luckn

garding complaince |
y Ho

I .
l Date of Inspection Brick Klin Status af the timg of
Sr.No. Name of Brick Klin Brick Klin Address Inspection
1 |HAZIVakil Ahmad Enl [Soharya, Sitapur ] 22.06 2024 Found Closed
Bhatta
2 (Indain Brick field, Vill. Saraiya, Thana Patti Kamlapur, 22.06.2024 Found Closed
Sitapur
3 |BJBRICK FIELD Amba Post Shahpur, Laharpur, 22.06.2024 Found Closed
Sitapur
4 |Warisi Brick field Vill. Kedarpur, Mahmoodabad, 22.06.2024 Found Closed
Sitapur
5  |Kunwar Ent Udhyog Sheshpur, Bilaui Bazar, 22.06.2024 Found Closed
Mahmudabad, Sitapur
6  |Jaina Brick Field Lodhaura, Paintepur, 22.06.2024 Found Closed
Mahmudabad, Sitapur
7 Khinda Brick Fielg Sultanpur Hariprasad, Laharpur, 22.06.2024 Found Closed
Sitapur
8  |New Manju Brick Field Dundpur, Sidhauli, Sitapur 22.06.2024 Found Closed
9 |Gazi Brick Field (Ent Kala Bahadurpur, Laharpur, Sitapur 22.06.2024 Found Closed
marka KBF)
10 |Gurudeen Brick Field Madan Beher, Mahmoodabad, 22.06.2024 Found Closed
Sitapur
11 [Shiv Narayan Brick Field Madan Beher, Mahmooda bad, 22.06.2024 Found Closed
Sitapur
12 |Ahamad Ent Bhattta Vill. Pipari kasraila, Laharpur, 22.06.2024 Found Closed
| Sitapur
13 |Maharaja Brick Field Behti, Laharpur, Sitapur 22.06.2024 Found Closed
14 |Sona Brick Field Ametiya, Sitapur 22.06.2024 Found Closed
T
15 |ANAM BRICK FIELD Paintepur, Mahmoodabad, Sitapur 22.06.2024 Found Closed
16 |Gagan Brick field Umariya Khanpur Persendi 22.06.2024 Found Closed
Sachendi, Sitapur
17 |Phool Brick fielg Lachan Nagar, Laharpur, Sitapur 22.06.2024 Found Closed
18 [New Ahamad Ent Batta Behti, Laharpur, Sitapur 22.06.2024 Found Closed
19 |Super Brick Field old Murtaza Nagar, Mahmudabad, 22.06.2024 Found Closed
name shiv brick field Sitapur
20 |Balaji Brick Field Kultajpur Keshrignaj, Hargaon 22.06.2024 Found Closed
| Road, Sitapur
i [MS SHREE HANUMANT " [Afsaria Husainpur, Mahmoodabad, 22.06.2024 [
| 21 |BRICK FIELD Sitapur Found Closed I
| |
| 22 |Maa Vaishno Brick Field |Madan Behad, Mahmudabad, 22.06.2024 Found Closed
l | Sitapur
_r 23 |Kishan Brick Fieid N Navinagar, Laharpu-r, Sitapur 22.06 2024 Found Closed
| 24 |GaganBrick Fielg _Ramupur. Kultajpur, Laharpur 22.06.2024 Found Closed [
Sitapur ;
Gold Brick Field (New Gauriya, Meeranagar, " 22.06.2024 Found Closed
Name N G Brick Field Mahmudabad, Sitapur /
Chaman Brick Field Kedarpur, Mahmudabad, Sitapur 06.07.2024 Found Closed |
= S
——ee | e
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W T a7 '|New Gold Brick Field ankamagar‘ Meera Nagar, 06.07.2024 Found Closed
\\ | Mahmudabad, Sitapur o —
28 |Hazi Nawab ali ent Kultajpur Keshrignaj, Hargaon 06.07.2024 | Found Closad
udhyog Road, Sitapur i ————
28 |Ansari Brick Field (Ent Paintepur, Mahmudabad, Sitapur 06.07 2024 Found Closed
Marka baba) —
| 30 |ISBegBrick Fielg Prahladpur, Laharpur, Sitapur 06.07.2024 Found Closed ]
31  |Prasad Brick Filed Beharwan Majra Amitiya, 06.07.2024 Found Closed
Laharpur, Sitapur i
32 |Amar Brick Field Taranpur, Laharpur, Silapur 06.07 2024 Found Closed |
Kala Bahadur, Near Police 06.07 2024
33 |Jaimaa durge brick field  {Chowki, Kalabahadur, Found Closed
Mehdipurwa, Sitapur . ]
34 [Star Brick Filed Ganeshpur Newada, Laharpur, 06.07 2024 Found Closed
\ Sitapur il
35 [Chand Brick Field Ganeshpur Newada, Laharpur, 06.07.2024 Found Closed
Sitapur
36 \Awadh Brick Field Dariyapur, Mahmudabad, Sitapur 06 07.2024 Found Closed
37 |india Brick Field |Deyodedhee, Laharpur, Sitapur 06 07 2024 Found Closed
38  |Roval Brick Field Patli, Katesar, Laharpur, Sitapur 06.07.2024 Found Closed
39  |Aman Brick Figld Rayamrod, Paragna Tambour, 06.07.2024 Found Closed
Laharpur, Sitapur
40  |Bharat Brick Field Village-Kultajpur, Laharpur 06.07.2024 Found Closed
41  |Verma Brick Field Payak Nagar, Laharpur 06.07.2024 Found Closed
42 |Verma Brick Field Payak Nagar, Laharpur 06.07.2024 Found Closed
43 ‘Shﬁ Balaji Brick Field Village-Beharwa Amitya, laharpur 06.07 2024 Found Closed
44 }Sangam Brick Field Village-Kultajpur, Laharpur 06.07.2024 Found Closed
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T, \
The Collector, ‘
DisteleeSitapuy

Subject Regavding collecting/recovery ol Enylronmentul Compensation imposed onM/s Phool Brick Figlg
Vilage Lachham Naggar, Thana Lalwn pur, Tehsil Lisharpur, Sitapuar,

Mease reter the How ke Natiomal Geeen Teibunal, Newe Delhl ovder dated 06,10,.2023, In the matter of O.A,
SEAAMNE Gyanendea Pandey VZs State of U8 Others The relevant excerpt of the aloresald order (s as follows-

Eodhe mter vefares so dbeasadty opweratng beick kb e Dasieiet Sitapa, Hitar Proadesh,
S B Beaboacd Bay passed o desadod order i comiected O SN0 odae after comtsidering e report filed by the 0P PO
Vodearaed Clotnved appcarings for the UPPCR s Joranved P faether time to flde ac fresh veprort (i tlus aateer alse o0 v
order prassed o O N S8 Phe praver i allowed

EAEE N 2082008 Dy beoop filed e Respondons Noo N seeking pornisston (o operate the beiek ki on the svound that the C T
Ay Do obtamaed I e sand wni

N Comnned for the EEPCE s dwccred so obtatn imsievction ot the ples taken o the 4 and Jile the reply to the LA, if requieed,

O LD Nac 038 MO0l e comsadered atter vecept aof the fresh report by the LPPes.,

Favther m the matter of OA o BUO 2022 feetu Yadav Vs U Pollation Control Board & Others the Hon'bl,
National Green Tribuna), Nese Delhe has passed order dated 06, 102023, I'he velevant excerplof the aforesaid order is a
lallows,

Yo lMencewedrect the UPPCR ke action tn accardance with taw, to subntit a fresh action takes repont g
clearfhsdsclose e sieps wined ane ke for closare of the vty operating withomt censent to aperate and i violation of fav

and alsor e cnene whiele s taken for deev and recovery of eavironmental apensation from the brivk kitus wiich werq founm
tee hedlleeally operaning

I compliance ol the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter datec
19122023 has impased the Environmental Compensation of iy, 10,02,500/- against the responsible Brick Kiln .o, M /s
Phool Brick Fleld Village-Lachhan Nagar, Thana-Liharpur, Tebstl-Labarpur, Sitapur for o detaulting period ol
150720221 o 25062002 due to violition of Closure Order dated 14.07.202 1 under section=-3 1A of the Alr (Prevention
and Contenl ol Pollution) Act, 1981, The copy ol the Letter dated 19,12.2024 1y heing attached herewlth for your
reference As per the oftice vecord, the amount of the envivonmental compensation has not deposited by the said brick
kiln,

The sum o R 19,62.500/- (Rs. Nineteen Lakh Sixty Two Thousand and Five Hundred only) (s payable in
account ol Environmuent Caompensation front M/s Phool Bricle Field Vitlage-Lachhan Nagar, Thana-Laharpur, ‘I'ehsil-
Laharpur, Sitapur

The Name and Address of the Owner/ Directors ot the concerned industrey is as follows:
[ Shr Hape Jameel Khan SZo Shoe Al Hossam, House no 87, Thathert Tola, Thana and Teshil-Laharpur, Sitapur
{Proprictor M/s Phool Brick Field Village- Lachhan Nagar, Thana-Laharpur, Tehsil-Laharpue, Sitapur).
You are hereby requested to recover the same and deposit 1Uinto the account of the U.P. Pollution Control Board's
Account No. 701502010002104, IFSC Code- UBINO570150, Unlon Bank of India, Vibhav Khand, Gomatl Nagar, Lucknow
Enclosure-Ay above
Yours Sincerely,

/)J { t' ', ! j ) ¥ .‘ l tSan]ucvu(unmr singh) !

- ooy s A ‘| ; Member Secretary
Copy to:-Repional bﬂicur] Uttar Rradesh Pollution Control Board, Lucknow for Information and necessary action.

'
| : 1 )I(
Member Secretary

T.c/12V, vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fox: 0522 - 2720764

Fovndl dndamonneh In S Wdlah Cha o 1imaek smm
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To,
The Collector, :
District-Sitapur

Subject: Regarding collecting/recavery of Environmental Compensation imposed on M/s Sena Brick Field
illape-Amitiya, Rajepn il-Laharpu apur.

' ‘ Please refer the Hon'hle National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
273/2022 Gyanendra Pandey V/s State of U.P, & Others. The relevant excerpt of the atoresaid order is as follows-

T The matier retates o illegatly operating brick kitns in District Sitapnr, Uttar Pradesh.
2 This Tribnoral has passed a detailed order in conmected QA 8892022 today after considering the report filed by the UPPCB.
F dLearnad Counsel appearmg jor the UPPCB hay praved jor further time 1o file a fresh report in this matter also v tevms of
arder passed [n QA Noo 8892022 The prayver i altawed
A LA Noo 2922023 has been filed by Respondent No. 8 seeking permission to operate the brick kitn on the ground that the CTO
s been obtained by the said wiit
3 Connsel tor the UPPCR i directed 1o obtain instenetion on the plea taken i the 1A and fille the reply 1o the 14, if reqnived
. 1A Noo 03N 2003 will be constdered after receipn of the fresh veport by the UPPCE... ... "

Further in the matter of 0.A. no. 889/2022 Jeew Yadav V/s U.P. Pollution Control Board & Others the flon'ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as
follows-

" 9 Henee, we direct the UPPCB to 1ake action in acecordance with law, to submit a fresh action taken repirt and
clearly diselose the steps which are tuken for closure of the units eperating without conseit to operate and in violation of tamy
aned also the action which iv taken for levy and recovery of environmental compensation firom the brick kitns whieh were found
to he illegaliy operating

In campliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Envirommental Compensation of Rs. 19,18,750/- against the responsible Brick Kiln i.e. M /s
Sona Brick Ficld, Village-Amitiya, Rajepur, Teshil-Labarpur, Sitapur for a defaulting period of 15.07.20221 to
18.05.2022 due to violation of Closure Order dated 14.07.2021 under section-31A of the Air (Prevention and Control of
pollution) Act, 1981, The copy of the Letter dated 19.12,2023 is being attached herewith for your reference, As per the
office record, the amount of the environmental compensation has not deposited by the said brick kiln,

The sum of Rs. 19,18,750/- (Rs. Nineteen Lakh Eighteen Thousand and Seven Hundred Fifty only) is payable in
account of Environment Compensation from M/s Sona Brick Field, Village-Amitiya, Rajepur, Teshil-Laharpur, Sitapur.

; " / Directors -oncerned industry is as follows:
The Name and Address of the Ownel / I):ru.lm:l. of tlhc anurnc _ y ! ] N
1. Shri Kamlesh Verma, (Proprictor M/s Sona Brick Field, Village-Amitiya, Rajepur, Teshil-Labarpur, Sitapur),

you are hereby requested to recover the same and deposit It into the account of the U.P. Pollution Control Board's
Account No. 701502010002104, IFSC Code- UBIND570150, Union Bank of India, Vibhav Khand, Gomatl Nagar, Lucknow.

- Ve i
Enclosure-As ahove Yours Sincerely,

A Fl r']/ .:,’ &1 o ! | | ra
}'}_}'_é‘ _‘j'_"_’J_ _/F_ .._'-1-—-#« (Sanjeev liumar Singh)

AT Member Secretary
IR

Copy to:-Regianal Officer Ul1'.ar pradesh Pollution Cantrol Board, Lucknow for information and necessary action.
Opv i '

o Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
£mail: info@uppcb.in - Web Site: www.uppcb.com
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I,
The Collectin,
Iistrict Sttapim

Subjeets Regaeding collectingZrecovery of Luyironmuntal l.'umwn.-ulllltlm !Illluulb!.‘lf U“lr':/-"l-iytlll' ”-Hlllfum...,
Briele Uield Vilage-Atsariya, Basalopur, Blocle Pehlo, Postand Tehsil-Mulhmoodabad, Sitipur,

Please reter D HonDle National Green Peibinmal, Kew Delb ovder dated 00002024, Tn the malter of G
SRR Gyvanendra Pansdes Vs State of T8 O e Thie relimvant exeen ol the alovesaldd order i lurlu-.v,.-.'

Polle uniice ecfates b ifhevalhe o vttt bk Kol o Dieserivt Sty Fttae Peadest
Fis deadboancdd s oot v ettty o oedbor 1 sideched 08D XN fodon afier coaddering i ""?“”")""""} Myt LI

b O anxcd appcarings lor e 1P B o d don faethor taant to peoa eesdde copeant D thits atter alvis b v,

A p‘l.'!'f'-ﬂ\ sl G2 N RN Y gy, Pravee s athooeed
PAE NG 0 N G i, et sruddonnt Moo N ovoekino RN S T R ORI o bk Kl et f;J'l’J;‘I‘”HHh" that the ( A

fh..'\ .'l‘;'- R A T Y i \-.'nn‘l o

Y Ceel Lo e PO o decied do obiaot st on on the plea tadeon o e 28 and fite i vephy o e LA reguired,
LD N w8 Y e e comiderodd vty i capt ap e fresdvopory by dhe P 0CH

Further i the mateer ol O.A, no HHO /2002 Jeetn Yaday Va0 Pollutian Control Board & Others (he Hon'bl
Nabional Greean Teibunal, New Delhi bos passed order dated 06,100,208 Che relevint eacerpt ol the afavesald order s o
el

SO wedimocr e EUPCE G takes action in acoordanoe with favw, o st a fresh action taken report an
clearlvdincdone e saepy whiecle e tiden tor closiee of the i operating: withod conseat to operate and in violation of low
aorted s 2o bt WK i tithent lows Bevr anid vecon VOl I renentod compensation from e bedoh il whtch wer o fonme

fon bt e e ot

I compllance o the above Hon'hile NG order, Uttar Pracdesh Pollution Control Board vide letter dated
POED a2 s nmposesd the Envirconmmental Compensatlon of Ra, 111,250/ against the vesponsthle Brick Kiln o e M/
Shre tanmant Braeke Feld Village-Absavva, Husainpur, Block Pehla, Post andd Tehsil-Malumondabad, Sicipur for .
detavliing perod of 1210 20200 102105 20220 due to violation of Closire Grder dated VL2021 under section $1A ul
the Anc [Prevention and Control of Pollution] Ao, 1981 The copy ol the Letter dated 191220279 1, being attached
herrestth foe vour ceterenee A per the atbice record, Hhae amaount of e tivironmoental compensation has not deposited

Doy the sl bk Kiln
The someof R 13812507 (RsPhieteen Lakdh Eiggy One Thonsand and Two Hundred Fifty only) (s payahle im

accatnt of Lovironmient Compensation lrom M/ Shet Tt Belele Fivld Villaje Alsariya, Husainpur, Block 'ehla,
Post e Tehsd Malimondabad, Sivapure

The Name and Address ol the Owner/ Divectors of the concerned industry is as follows:
Lo Smt Rap Komared /o Shee Anant Koo, Vilage- Asartya, Husainpur, Post and Tehsil-Mahamuadabad, itapur

(Propeeetor M/ Sher Thinoeant Brelek Fleld Village-Afsariva, Husadopur,  Block-Pehila, Post amd Tehsil-

Naboodabul, St ),
You arehevehy reguested to cecover tie same and deposit 1 into thee aceount ol the ULP, Pollution Control loard's
Account Na. 701502010002104, IFSC Code- UBINDS70150, Unlan Bank of Indln, Vibhav Khand, Gomatl Nagar, Lucknow,

I nelosure A abiovie,
I Yaurs Sincerely,

(Sanjeev Kumar Singh)
Member Secretary
Copy to: Regonal Cffleor, Dttar Peadesh Pollution Control Basrel, Lucknowe for infurmation and necessary acllon.

i

Member S rotary

' Al s n s e BHHEBrPRsNeNEIMNI: - ...:-‘-'li.'—'f...
Wl

1.¢/12v, Vihuatl Khand Gomti Nagar, Luclonow - 226010
Phane; 2720831, 2720020, 2720091 & 2720681 Fax; 0522 - 2720764
TR
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T,
The Callector,
District-Sitapur

Subject: Regarding_collecting/recovery ol Enviropmental Compensation fmposed on M/s 1,_S. Beg Drick
Field, Village-Prahaladpur, Thana and Tehsil-Leharpuy, Sitapur,

Please reter the Hon'ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter ol OLA. no.
273/2022 Gyanendra Pandey V/s State ol UP. & Others. The relevant excerptol the aforesaid order is s follows-

Lo Fhe wnatter ety to dlegaliv operiting brick &itns i Diswice Sitapiwr, Uttar Pradesh.
2 Bl Trshwnad has pussed a detaded order in comected O 8892022 todian after consedermg the repord fited hy the UPPCB,
O Learned Comsel appearmg for the UPPCE S praved Jor furiher tiie o fite a frosh report in this matier alse in teems of
ovder puassed og OA Noo S892022 The praver ic afloved
A NG 202 2023 hay been filed by Respondent Nao S seebnig pernrission to aperate the brick kiln on the grownd that the CT0)
has been obtaned by the sand wmi
3. Counsel for the UPPCR iy divected (o obtain mstraction on the plea taken i the 11 and fite the reply 1o the 11, if requided
O A Nev 638 2023 will b considered after recawt of the fresh report vothe UPPCB.

Further in the matter of 0.A. no. 889/2022 [eetu Yaday V/s UP. Pollution Control Board & Others the Hon'ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as
tolloiws-

e Hence we diveet the UPPCE 1o 1ake uction in accordance with taw, 1o submit a fresh action tauken report and
clearly disclave ithe steps which are taken jor closure of the unils uperating withowt consent to operate and in violation of dew
ad alyo e action whicl iy taken for leve and recovery of envivommentut compensaiton from the brick kins whicl were fonnd
ta he dlegolty nperating... .. "

In_compliance ol the above How'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Environmental Compensation of Rs. 13,50,000/- against the responsible Brick Kiln i.c. M/s
I S. Beg Brick Field, Village-Prahalad pur, Thana and Tehsil-Leharpur, Sitapur for a defaulting period of 23.10.20221 1o
27.05.2022 due to violanon of Closure Order dated 22.10.2021 under section-31A of the Air (Prevention and Control ol
Pollution] Act, 1981. The copy of the Letter dated! 19.12.2023 is heing attached herewilh for your reference.

AS per the
office record, the amount of the environmental compensation has nol deposited by the said brick kiln,

The sum of Rs. 13,50,000/- (Rs. Thirteen Lakh Fifty Thousand only) is payable in account of Environme

1L
Compensation [rom M/s L. 5. Beg Bricl Field, Village-Prahaladpur, Thana and Tehsil-Leharpur, Sitapur,

The Name and Address of the Owner/ Directors of the concerned industry is as follows:

1 Mohd. Izhaar Be /0 Islanm Beg, Mohalla-Lokharivapur, Tehsil-Leharpur, Districe-Sitapur (Proprietor M/s 1, & Bep
Brick Field, Village-Prahaladpur, Thana and Tehsil-Leharpur, Sitapier).
0

ol Board's
know,

You are hereby requested to recover the same and deposit It into the account of the U.P, Pollution Contr
Account No. 701502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomatl Nagar, Luc
Enclosure-As above.

] ]

}'{' t ii_']/}l -

= / ! Yours Sincerely,
3

r

| (sanjeev {(umar Singh)
| . Member Secretary
Copy to.-Replonal Officer, Uttar Pradesh Pallution Conltral Board, Lucknow fer information and necessary action,

&
Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Entail: infof@uohcb.in - Web Site: www.uooch.com
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o,
The Collector,
District-Sitapur
Subject: Reganding collecting/recovery of Environmental (‘.nmnunsntio_u..iumw'hnm‘ ‘ \
Field, Village-Naya Gaon Behti (Vanvat), Block and Ceshil-Laharpur, Sitapur, SR Bl ‘

Please refer the Hon'ble National Green ‘I'ribunal, New Delhi order dated 06.10.2023, in the matt

3 . . o it erof
27372022 Gvanendra Pandey V/s State of 11" & Others. ‘e relevant excerpt of the aforesaid order is 01 0.A. no,

as [ollows-
L The muatter rilies to illevally aperating drick kilns 11 Distrect 5':'.'::;)”:'_ Ulsian P

2 Vs Arbid by passed a detaded ovder fin comected QA 889 3022 1o0day after considering the report fited by the Lercy

P obeaened Copasef appearing for the DPPCE hav praved for furthivr time 1o ) o

; i Site a fresh report in this matter s T—
T TR YRR TC AT M SR R B

D20 Fhe peaver soadlinad

PR Kl U g | P Miedd By s Jins gy " S e . L
AN Yl SRR S ‘““: Utk N N Sceling perniisyion: (o operate e brick kil on e vromd thar i, o
frax Doear ofwencd by e sqed vt i

S e o the UPPCR os divected to obiamie istriction on the plea iken i the 14 and Jite the reply to the 1A, i requirod !

O fl N 3N 2023 will be considered atter recerpl of the firesh repord by the UPPCH,, .. i

. " - . B i} - '
Further in the matter of 0.4, no. 88972022 Jeetu Yadav V/s LLP. Pollution Control Board & Others the Hun'ble

Natinnal Green Tribunal, New Delhi has passed order dated 06.10,2023. The relovant excerpt of the aforesaid order is as
tollows-

Yo Henec we direer the UPPCS o take aetion in aceordance with tenw, to subntit o fresh action taken repert widd
clearly disclove the stepy whicl wee aken for closure of the wiits vperating withouwr consent to operate and in violation af law
and also the acteon which is taken jor fevw and recoveny of enviranniental campensation from the beick kilns which were found
to be dlegadly operatine. I

In compliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Boord vide letter dated
[9.12.2023 has imposed the Environmental Compensation of Rs. 19,37,500/- against the responsible Brick Kiln i.e. M/s
Maharaga Brick Field, Village-Nuva Gann Behti (Vonvat), Block and ‘Teshil-Laharpur, Sitapur for a defaulting period of
I5.07.20221 10 21.05.2022 due 1o violation of Closure Order dated 14.07.2021 under section-314 of the Air (Prevention
and Coral ol Pollution) Act, 1981 The copy ol the Letter dated 19.12.2023 is being attached herewith for yaur
elerence As per the oltice vecord, the amount of the environmental compensation has not depasited hy the said brick
wiin

The sum of Rs. 19.37,500/- (Rs. Nineteen Lakh Thirty Seven Thousand and Five Hundred only) is payable in
daccount of Environment Compensation lrom M/s Maharaja Brick Field, Village-Naya Gaon Behti (Vanvat), Block and
Teshil-Labarpor, Sitapur.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
Lo Shrt Wogar Ahmed, Village-Shami Tola, Laharpur, Sitapur (Proprictor M/s Maharaja Brick Field, Village-Naya Gaon
Beht {Vanvar), Block and Teshil-Laharpur, Sitapur|

You are hereby requested to recover the same and deposit il (nto the account ol the U.P. Poliution Control Bpard's |
Accounl No. 701502010002 104, IFSC Code- UBINO570150, Union Bank of Indla, Vibhay Khand, Gomati Nagar, Lucknow.

Enclosure-As above,
Yours Sincerely,

A / (Sanjeev Kumar Singh}
Muember Secretary

' ; fori ation ¢ action,
Capyto Tegional Glfieer, Uttar Pradesh Pollution Control Board, Lucknow for informaltion and necessary

b
! L}
Member Sceretary

: T T L T LI R S RS
U Tt it BT A —pIESSTTTETISEECINSSEETISS ,

T.¢/12V, Vibhutl Khand Gomti Nagar, Lucknow — 226010
Phione: 2720831, 2720828, 2720691 & ¥720681 - Fax: 0522 — 2720764
Fmail: info@uppcb.in - Web Site: www.uppeb.com
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To.
The Collector,
District-Sitapur

Subject: Regarding collecting/recovery of Enviromnental Compensation imposed on M/s Aman_Bricl Fiekd
Village-Raimarod, Tehsil-Laharpur, Sitapur.

Ploase refer the Hon'hle National Green Tribunal, New Delhi arder dated 00.10.2023, in the matter ol (.A no.
273,2022 Gyanendra Pandey V/s State of P & Others The refevant excerpt of the atoresaid orderis as folows

! Fhe matter retares to idlegaliv operating brick kifns i Distrect Nivaparre, ttar | dracdesh
2 Fhay Tribunad has passed a detaited order i comectod O 889 2022 odav after considering the report filed by Hu"’ reen
3 Learned Counsel appearing for the UINPCB bas praved for fuether tome to file @ fresh repart i this matter alvo i wernty of
arder pussed i Q00 No 886 2022 The praver is allinved
g 14 No 2022023 has been filed by Respondent New S seeking permission to operate the brick kil on the wromnd that the CT0O

has heen obtamed by the said wt
5 Comnsel tor the UPPCR is directed to obtain mstruction on the pled tahen in the 1 and file the reply to the 14, if required.

0 L1 N 628 2023 will he camsidered after receipt of the fresh report by the UPPCB.. .7

Further in the matter of O.A. no, 889,/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon'ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023, The relevant excerpt of the aforesaid order is as
follows

U Homee we direet e UPPCE to take action i accordanee witl lave, to snbmit a fresh action taken report and
divefona e seeps which wee taken for eloxure of the units aperating withont consent (o operate and in violaticn of faw

cleariy
otions whnelr o faker foe feve aid recovery of eaviromental compensation fiour the brick kilbus wlich were fonmd

wind v 1
o e tleaaliv operating

In compliance ol the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
19,12.2023 has imposed the Environmental Compensation of Rs. 11,68,750/- against the responsible Brick Kiln i.c. M/s
Aman Brick Field Village-Raimarod, Tehsil-Laharpur, Sitapur for a defaulting period ol 19.11.20221 1o 25.05.2022 due
to violation of Closure Order dated 18.11.2021 under section-3 1A ol the Air (Prevention and Control of Pollution) Act,
1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your reference. As per the office record,
Lhe amount of the environmental compensatiun has not deposited by the said brick kiln,

The sum of Rs. 11,68,750/- (Rs. Eleven Lakh Sixty Eight Thousand and Seven Hundred Fifty only) is payable in

account of Environment Compensation from M/s Aman Brick Field Village-Raimarod, Tehsil-Laharpur, Sitapur.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1 Shri Races Ahmad S/o Shri Ali Hussain, Village-Dewadidih, Post and Teshil-Laharpur, Sitapur (Proprietor M/s Aman

Brick Field Village-Raimarod, Tehsil-Laharpur, Sitapur].

You are hereby requested Lo recover the same and deposit it inta the account of the U.P. Pollution Control Board's
Account No. 701502010002104, IFSC Code- UBINO570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow,

Enclosure-As above,
Yours Sincerely,

¢ Joe — {Sanjeev Amar Singh)
_ o= b Member Secretary

Copy to:-Repianal Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

5

1
Member Secretary

gt T T eI e

T.c/12Vv, Vibhut! Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764



~ Prizor a8 Y
e SRIN W OL BOARD vk

Sa%F  UTTAR PRADESH ION CONTR
[V
L e il Rt Ll e,
el T /M-5/ - - -
To,

The Collector,

District-Sitapur
n_Brick

Cnn]Izg'lls:l[in_l_l__ilﬂ!!().‘iill[ on M/s Chama

wmoodabad, Sitapur,

10.2023, in the matter ol QA w
saris as follow:.-

Subject: Regarding collecting/recovery of Enviropmental.
Field, Village-Kedarpur, P.S-Mahmoodabad, Tehsil-Mah

Piease refer the Hon'hle National Green Tribunal, New Delhi order dated 06. : ;
27372022 Geanendra Pandey V/s State of U.P. & Dthers. The relevant excerpl of the aforesaid ordt

1 The matier relates o iflegath opeeating brick Kitns i Districe Steapur, Uttar Pradesh.
f ; ; '\ P e s panart £ e LPRC
2 This Tribuned has passed a detailed order i conocted QA 8892022 taday after cons idering the report filed by the UPPCY
3 Learned Comsel appearig for the DPPCE as praved foe puvther time o file a fresh report i this matier also r terns |

avdder passed e O NG S8U 2022 The praver iy alffowed
Dol N 292 2023 hay heen jifed By Respoardoni Noo S xeoking porsiissiornt fo operdle te brick kifn e the geawad thar dre O

Sy bocss abramied be de saed e
SComed tow i 4 PPCHE i direcied 1o et mstezectton on the pia Saken mn the L4 and file the veply o the T if regqured
O Nos A28 2025wl e constdorad atior reces of thie froste ceport by de UPPCB L. "

Further m the matter ol 0.A. no. 8972022 Jeetu Yadav ¥/s ULP. Pollution Control Board & Others the Hon'bi

Natiomal Green Trbural, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aloresaid order is as
'

lollowes
- Menee we direct tine UPPCR io take action or accordance with o, to submit a fiesh action taken report ana

clearly disclose the steps which are taken for closwre of the wnits aperating without consent to aperate and in vielation of Loy
artcd alse d action whioly by token tor Jevy and recovery of eindronmental compesation from the brick kitus which were founa

i b illegath gperaming .

In compliance al Ihe abave Hon'ble KGT order, Uttar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Environmental Compensation of Rs. 13,81,250/- against the responsible Brick Kiln i.e. M/s
Chaman Brick Field, Village-Kedarpur, P.S.-Mahmoodabad, Tehsil-Mahmoodabad, Sitapur for a defaulting period of
12.10.20221 t0 21.05.2022 due 1o viokation of Closure Order dated 11.10.2021 under section-31A of the Air (Prevention
and Control ol Pollution) Act. 1981 The copy vl the Letter dated 19.12.2023 is being attached herewith for vour
reference. As per the office record, the amount of the envirenmental compensation has not deposited by the said brick
kiln
The sum of Ra. 13,821,250/~ (Rs. Thirteen Lakh Eighty One Thousand and Two Hundred Filty only) is payable in
account of Environment Compensation from b/s Chaman Brick Field, Village-Kedarpur, P.S.-Mahmoodabad, Tehsil-

Mahmoodahad. Sitapur.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Shre Varis Al Ansare 570081 Haneel Ansars, Bohalla-Nalapaar Dakshini, Mastan Road, Near Karkaj Masjid, P.S,

Fatehpur, Tehsil-Falepur, Barabanka [Proprietor M/s Chaman Brick Field, Village-Kedarpur, P.S.-Mahmoodabad,

Tehsil-Matmodabad, Sitapur)
You are hereby requested to recover the same and deposit it into the account of the U.P, Pollution Control Board’s

Account No. 701502010002104, IFSC Code- UBIND570150, Union Bank of India, Vibhav Khand, Gomat] Nagar, Lucknow,

Enclosure-Av ithove
Yours Sincerely,

2 LR
f r]j ‘JL / I.‘.- L __,’
_ i s {Sanjeev Kumar Singh)
. Member Sccretary
Copy to:-Regional Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

[

N\
Member Secrelary

T.C/12v, vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764

Crnnili inlaMlicmmels im WAhak Cibas tinanar 1imimmby mmims
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To,
The Collector,
District-Sitapur
Subject: Regarding collecting/recovery ol Environmental Compensation imposed on M/s Amar Brick Field

Village-Taranpur, Post-Mubarakpur, P.S.-Laharpur, Tehsil-Laharpur, Sit

auur.

Please refer the Hon'ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of O.A, no.
27372022 Gyanendra Pandey V /s State ol UP & Others. The relevant excerpl ol the aforesaid order is as follows-

1 Tive mater velates 1o iflegalhy operating brick kitns in District Sitapar. trar Pradesh,
2 Thus Peitionad hos passed a detailed ovder i connecied QA SS9 2022 tday afrer considering the report filed by the HPPCH
VoLvarmed Cogune! uppearig ton dhie

PRCB has praved tor furthee tine oo fiie a frosh repord in this matter alse i erms of
eder passed B CHL NG ONNG N02 The praver toaifouned

404 N 2922023 B been filed by Respondent No. 8 Seching permessicnt lo operate the heick kitn on the gromnd that the CTO
fris bovn obtamed By the sard i,

S Cotnsed for e EPPCE s divecied to obiam insirnetion on the plea taken inthe L4 and file the reply 1o the 1A, if reguired

O 44 No 638 2023 will be considered afier receipt of the fresh repore by the UPPCR

Further in the matter of 0.A. no. 88972022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the |fon'ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as
lollows- .

9 Hence, we divect the UPPUR o take action i accordance with law, to submit a fresh action taken report and
cleariy disclose the sieps wiich are taden for clusiee of the units operating withowt consent o operate amd in violation af law
aned clvo e action wich worakes for fevw aid recovery of environmental compensation Jrom the brick kitus which were found
tor b ifleeall vpeeaiing

In compliance of the above Hen'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Environmental Compensation of Rs. 13,37,500/- against the responsible Brick Kiln i.e. M /s
Amar Brick Freld Village-"Taranpur, Post-Mubarakpur, P.S.-Laharpur, ‘Tehsil-Lahavpur, Sitapur for a defaulting period
of 23.10.20221 to 2505.2022 due to violation ol Closure Order dated 22.10.2021 under section-31A of tha Afe
{Prevention and Control of Pollution) Act, 1981, The copy of the Letter dated 19.12.2023 is being attached herewith far
your reference. As per the otlice record, the amount of the environmental compensation has not depasited by the said
brick kiln

The sum of Rs. 13.37.500/- (Rs. Thirteen Lakh Thirty Seven Thousand and Five Hundred only) is payable in
account of Environment Compensation from M/s Amar Brick Field Village-Taranpur, Post-Mubarakpur, P.S.-Laharpur,
Tehsil-Laharpur, Sitapur

The Name and Address of the Owner/ Direclors of the concerned industry is as follows: )
1. Shri Janardan Singh, Village-Bhagasi, Bhagwapur, Mallapur Nagai, P.S.-Labarpur, Tehsil-Laharpur, Sitapur
' (Proprictor M/s Amar Brick Field Village-Taranpur, Post-Mubarakpur, P.S.-Laharpur, Tehsil-Laharpur, Sitapur).
You Jre hereby requested to recover the same and deposit il into the account of the U.P. Pollution Control Board's
Account No. 701502010002104, IFSC Cede- UBINO570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.

Fnclosure-As ahove
E Yours Sincerely,

/1 J/I_ c'l ;’I e - (Sanjeev Kumar Singh)
' i _ Member Secietary
gional Officer, Utlar Pradesh Pollulion Contral Board, Lucknow fer information and necessary action,

\ ¢
f Member Secretary
T T.c/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 8 2720681 - Fax: 0522 - 2720764
Ersail: info@uppeb.in - Web Site: www.uppch.com
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To,
The Callector,
District=-Sitpur

ding collecting/recovery of Environmental Compensation imposed on M/s Ansari Brick Figyg,
subject:  Regarding ¢oELS 1o Compensation iy

village-Paintepur (Ent Marka Baba), Tehsil-M
prease reler the Hon'hle National Green Tribunal, New Dethi order dated 06.10.2023, in the matler {11'0.:\. no
IR -Ll-\ pendden Pandey Vs stale ol U & Others. The relevant excerpl of the aforesaid orderis as follows.
2322022 Gyaneidra Pandey

Vo

e matrer velates o dteaaliv operaiing beied Aoy e Dastrice Sitapmr. Uttar Praesh,
2 s feibnnad fras passed o deraited order i1 connocted O 889 2022 today afier considering the report fited by the LPPCB,
3 Learned Cosel appearing for the UPPUR has praved for further dme to jile o fresh report in this matter alse in terms o,
:;m'.'.i passesd fin O N 8892022 fhe praver s aflowed,
L N 22 2008 has beca giled By Respondon Noo N seeking permission to nperate e brick kit on the groud that the CTC
Das been obnaicdd e e saod i
5 Comriset for the CPPUR iy dirocted o obtain instraction on the plea raken o the L and fite the reply to the 1, i requared.

o L No 038 2023 wild be considered aftor recerpt of the trest report by the UPPCB... "

Further m the mater ol QAL no, 8892022 Jeewn Yadav V/s U.P. Pollution Control Board & Others the Hon'ble
National Green Tribunal, New Dellii has passed ovder dated 06.10.2023. The relevant excerpt of the aforesaid order is as
lolows-

U Henee e direet e UPPCR o ke action in aeeorduice with faw, 1o submit a fresh action taken report and
cloarfy divclose the steps winied are faden jor dosaee of the wnits operating without canseat to operate and in violation of faw
atrd e e o wiiielr iy faken o feve sond recoveny of enviromaciital compensation fram the brick kitns which were fonnd

fe b flozadh opcratiag

[ complance b the above Hlon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Enviroamental Compensation of Rs. 13,81,250/- against the responsible Brick Kilni.e. M/s
Ansari Brick Freld, Village-Paintepur (Ent Marka Baba), Tehsil-Mahmoodabad, Sitapur for a defaulting period of
12.10.20221 10 21.05.2022 due 1o violation of Closure Order dated 11.10.2021 under section-31A of the Air (Privention
and Control of Pollution) Act, 1981, The capy ol the Letter dated 19.12.2023 is being attached herewith for your
relerence. As per the ollice record, the amount of the environmental compensation has not deposited by the said brick
kiln.

The sum ol Rs, 13,81,250/- (Rs. Thirteen Lakh Eighty One Thousand and Twao Hundred Fifty only) is payable in
accaunt of Eavironment Compensation from M/s Ansavi Brick Field, Village-Paintepur (Ent Marka Baba), Tehsil-
Mahmondabad, Sitapur.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
. Mohd Anas Ansari S/o Mohd, Yakub Ansari, Reldari Tola, Tehsil-Mchmoodabad, 2.S.-Mehmoodabad, Sitapur
[Proprictor M/s Ansari Brick Field, Village-Paintepur (Ent Marka Baba), Tehsil-Mahmoodabad, Sitapur).

You are hereby requested Lo recover the same and deposit L into the account of the U.P, Pollution Control Board's
Account No. 701502010002104, IFSC Code- UBINO570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
Enclosure-As aliov

i Yours Sincerely,
(13 4 'k 2% ;
/ " -

' (Sanjeev I(f;nar Singh)
Member Secretary

Copy to--Hepional Officer, Utlar Pradesh Pollution Control Board, Lucknow for information and necessary action.

I ! 'I'."

Member Secretary

T.C/12v, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax; 0522 — 2720764
Frmailt info@unocb.in - Web Site: www.unoch.com
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To, el

The Collector,
District-Sitapur

imposed on M/s Balaji Brick Ficl

Regarding collecting /recovery of Environm ental Compensatio
Village-Kultaajpur, Kesariganj, Hargaon Road Post-Raiepur, P.S.-Laharpur,Tehsil-L r, Sita

Please reler the Hon'ble National Green Tribunal, New Delhi arder dated 06.10.2023, in the matter of 0.A. no
27372022 Gvanendra Pandey V /s Btate of U & Others. The relevant excerpt of the aforesaid order is as follows-

Subject:

U The meatter velates to stlegally aperaring brack Sifes m District Sitapur, Uttar Prudesh.

2 T he frbhasad has pressed adeaaifod order i caniected OA 8892022 today after considering the repent filed by the UPPCE.
A Loaricd Comarscd appearog for the UPPCR Bas praved for further time fo file « fresha repart in this matier also in ternrs o}
order pussed o CHE NG SO 2022 The praver s allewed

§L N 2022023 has been fited by Respondent No. S secking permission to vperate the brick kil on the ground that 4"fu‘ CTG
Tees Becse obioreed b the sand wn

S Cotmsed o the UPBCE i divectod to abiann mstruction on the plea taken i the I and file the reply to the 14, if required,

O L Noo 638 2025 will Be considered aftor receipt of the frestirepurt by the UPPCB.......7

Further in the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon'ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as
tollows-

U Hence, we direct the UPPCB 1o take action in accordance with law, to submit a fresh action taken repori ana
learly diselose the steps which are taken for clostre of the wnits operating without consent to operate and in vivlation of law
i also te waeron which is paken for fevy and recovery of environmental compensation from the brick kilus which were found
fi Py Ja’fl'l'.ful-fill' aperaree

In compliance of the above Hon'ble NGT order, Unar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Environmental Compensation of Rs. 13,62,500/- against the responsible Brick Kiln i.e. M/s
Balaji Brick ¥reld Village-Kultaajpur, Kesariganj, Hargaon Road Post-Rajepur, P.S.-Laharpur,Tehsil-Laharpur, Sitapur
for a defaulting period ot 12,10.20221 10 18.05.2022 due to violation of Closure Order dated 11.10.2021 under section-

1A of the Air (Prevention and Control of Pollution) Act, 1981, The copy of the Letter dated 19.12.2023 is being attached
herewith tor vour reference. As per the otfice record, the amount of the environmental compensation has not deposited

by the sand brick kiln,
The sum of Rs. 13,02,500/- (s Thirteen Lakh Sixty Two Thousand and Five Hundred only) is payable in
account of Environment Compensation from M/s Balaji Brick Field Village-Kultaajpur, Kesariganj, Hargaon Road Past-

Rajepur, PS.-Laharpur, Tehsil-Laharpur, Sitapur.

The Name and Address of the Owner/ Directors of the concerned industry is as follows: '
1 Shri Santar Pal §/0 Sri Chandan, Fattepur, P.S.-Laharpur, Tehsil-Laharpur, Sitapur (Proprietor M/s Balaji Brick Fiold
Village Kultaajpur, Kesariganj, Hargaon Road Post-Rajepur, P.S.-Laharpur,Tehsil-Laharpur, Sitapur).

You are hereby requested Lo recover the same and deposit it into the account ol the U.P. Pollution Control Board's
Account No. 701502010002104, IFSC Code- UBINO570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.

Enclosure-As above
r Yours Sincerely,

P ! b

(Sanjeev Kumar Singh)
! Member Secretary

Capy Ao Regonal Officer, Uttar Pradosh Pollution Control Board, Lucknow lor information and necessary action,

' Member Secretary

R TR R EZunsEngsiIidTEEIRan sS=ZEZCoS=arm =% SRS EESsEsNnRTaEnsnSpEEL 2

I.¢/12v, Vibhutl Khand Gomti Nagar, Lucknow - 226010
Phone; 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
tmall: info@uppch.in - Web Site: www.uppch,.com
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To,
The Collector,
District-Sitapur

Subject: Regarding collectin B
Village-Madhiva, Tambaur, Thana and ’

Please refer the Hon'ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0.A. no.
27372022 Gyanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows

[ The matter relates 1o illegally operating brick kifoy in Disteict Sitapur, Uttar Prades)),
2 This Irihuncl has ,'-’miuf a derailed arder m connected OA 8892022 trday after considering the rgpu”f”’gd W the UPPCE
3 Learned Cownsel appearing for the UPPCB has praved for further tine to file a fiesh veport in this matter also i terms af
arcder passed i (L0 No, 8892022 The praver ix alfowed '
4L N 2022025 has been piled by Respondont Nov ¥ sevking perinisswa e aprerate the brick kiln on the grouwnd that the Cro)
fray bt obtaed by vhe xaed wige
3 Consel far the UPPCE 1 divected to obtam anstruction on the plea taker n the 14 and file the reply to the 14, if requibred
0 L4 No 038 2023wl Be considered after veceipt of the fresh report by the UPPCE ...~

Further in the matter of 0.A. no, 88972022 Jectu Yadav V/s U.P, Pollution Control Board & Others the !lon’ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as
fallows-

S Hence we direct the UPPCB w0 take action in aceordance with lav, to submit u fresh oction taken report and
clearly discluse the steps which are taken for closure of the inity operating seithout consent to operate and in violation of law
aned iso the aciion which o takon for fevy amd recovery of envtronmeniol compensation from the brick kilns which were Souiad
tor e e adiy operating i

I compliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter datod
19.12.2023 has imposed the Environmental Compensation of Rs. 11,68,750/- against the responsible Brick Kiln i.e. M/s
Bharat Brick Field, Village-Madhiya, Tambaur, Thana and Tehsil-Leharpur, Sitapur for a defaulting period of
191120221 1o 25.05.2022 due to vielation of Closure Order dated 18.11.2021 under section-31A of the Air (Prevention
and Control of Pollution) Act, 1981, The copy of the Letter dated 19.12.2023 is being attached herewith for your
referenve. As per the ollice record, the amount of the environmental compensation has nut deposited by the said brick
ktln.

The sum of Rs, 11,68,750/- (Rs, Eleven Lakh Sixty Eight Thousand and Seven Hundred Fifty only) Is payable in
account of Environment Compensation from & /s Bharat Brick Field. Village-Madhiya, Tambaur, Thana and Tehsil-
Leharpur, Sitapur
The Name and Address of the Owner/ Directors of the concerned industry is as follows:

1. Mohd. Israel Ansari S/0 Abdul Hag, Village- 104 Sirs, Tambaur Khas, Tambaur, Tehsil-Leharpur, District-Sitapur
(Proprictor M/s Bharat Arick Field, Village-Madhiya, Tambaur, Thana and Tehsil-Leharpur, Siapur).

You are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
Account No., 701502010002104, IFSC Code- UBINO570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow,

Enclosure-/As abuvi
Yours Sincerely,-

Lk ! V& )

;n JI| f J | -

(Sanjeev Kumar Singh)
Member Secretary

Copy to: Regional Officer, Ultar Pracesh Pollution Control Board, Lucknow far information and necessary action.

¥ :I.‘

kY
Member Secretary

T.c/12v, Vibhuti Khand Gomti Nagar, Lucknow - 226010

Phone: 2720831, 2720828, 2720691 & 2720GB1 - Fax: 0522 ~ 2720764
Email; Info@uppcb.in - Web Site: www,uppcb.com
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To,
The Collector,

District-Sitapur

Subject: Regardj 2ctin v A st Jai Maa Durge
Brick Field, Village-Kala Bahadurpur, Near Police Chowlsi. Thana and Tehsil-Leharpur. Sitapis.

Please refer the Hon'ble National Green Tribunal, New Delhi nrder dated 06.10.2023, in the matter of (O.A. 00
273/2022 Gyanendra Pandey V/s State of U.P, & Others, The relevant excerpt of the aforesaid order ig as followsy

w1 The matter relates to illegally aperating brick kilns in District Stutapuer, Uttar Pradesh.
3 This Tribunal has passed a detailed order in conected OA $89/2022 1uday afier considering the report filed by the 1PPCE,
3. Learned Counsel appearing for the UPPCB has prayed for further time 1o file a fresh report in this matter also in termns 2,
arder passed in OA No. 88972022, The prayer i3 allowed.
4 L4 No 29272023 has been filed by Respondent No. & secking permission o operate the brick kiln an the ground that the ( Tt
has heea obrained by the satd unit
5 Cownsel for the UPPCB is directed 1o obrain instruction on the plea taken m the 1A and file the reply (o the 14, if requred
6 14 No. 6382023 will be considered after receipt af the fresh report by the UPPCB......"

Further in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.i. Pollution Control Board & Others the Hon'bic
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as
follows-

9. Hence. we direct the UPPCB to take action in accordance with law, 1o submit a fresh action taken report ane
clearly disclose the sieps which are taken for closure of the wnils aperating without consent to operate and in viclation of la
and also the action which iy taken Sor levy wd recovery of environmental compensation Srem the brick kilns which were Souna
10 be iflegally operating. ...~

in compliance of the above Hon'ble NGT order, Utlar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Environmental Compensation of Rs. 12,93,750/- against the responsible Brick Kiln 1.c. M/s
Jai Maa Durge Brick Field, Village-Kala Bahadurpur, Near Police Chowki, Thana and Tehsil-Leharpur, Sitapur for a
defaulting period of 26. 10.20221 to 21.05.2022 due to violation of Closure Order dated 25.10.2021 under section-31A of
the Air (Prevention and Control of pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being agtached
herewith for your reference. As per the office record, the amount of the environmental compensation has nat depaosited
by the said brick kiln.

The sum of Rs. 12,93,750/- (Rs. Twelve Lakh Ninety Three Thousand and Seven Hundred Fifty only) is payable
in account of Environment Compensation from M/s Jai Maa Durge Brick Field, Village-Kala Bahadurpur, Near Police
Chowki, Thana and Tehsil-Leharpur, Sitapur.

The Namic and Address of the Owner/ Directors of the concerned industry is as follows:
1. Mr. Rupesh Verma S/0 Shri Raj Kishore Verma, Kalabahadur, Tehsil-Leharpur, District-Sitapur (Proprietor M /s Jaj
Maa Durge Brick Field, Village-Kala Bahadurpur, Near Police Cirnwlet, Thana and Tehsil-Leharpur, Sitapur, ‘

You are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
Account No. 701502010002104, IFSC Code- UBINO570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow
Enclosure-As above.

‘fours Sinceretly,
O | [ =, 1~ ' ”
35 e #
L / — (Sanjeev Kumar Singh]
. Member Secretary
Copy to:-Regional Officer, Uttar Pradesh pollution Control Board, Lucknow for information and necessary action.

Member Secretary

T.c/12V, Vibhuti Khand Gomti Nagar, Lucknow — 2260 i0
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 11522 - 2720764
Ermalls info@uppcb.in - Web Site: wvaw.uppeb.com
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b compliae e at the above Hon'ble MGT order, Uttar Pra
VEREA0ES v mnposed the Envitonmiental Compensation of Rs, 13,37,
Laant Bk el Gt o, 601, G2, Village- Kala Bahadurpur, P.S.-Laharpur, '
perid ol 2410 20220t 25.05,2022 due to violation of Closure Order ::‘..'::-_‘..'. 22 10,2021 under section-31A oi the A
Hrevention o Comtrol ol Pollution) Act, 1981 The copy of the Letter « 9.12.2023isb
s eeterenioe Anoper the oftice yecord, the amount of the environmenta

sched herewith ft

W oame

t depasited by the sa

A am
4 and Five Hendred only) is pavable !

Fhe s af Re 1337,500/- (Rs. Thirteen Lakh Thirty Seven Thousan
st ol Bivironment Compensation from M/s Gazi Brick Field, Gaw no. o1, 62, Village-Kala Bahadurpur. P2
Faburpnn, Teshil Ladvar pur, Sitapur
The Name and Addiess of the Owner/ Directors of the concerned industry is as follaws: :
r M/s G.‘.zi Rrit

F mtobd ateer S /0 Shet Habih, Village-Kanju Sharifpur, Makanpur, P.S-Laharpur, Sitapur (Proprieto

Foskdd, Gt 6} 62, Village-Kala Bahaduorpur, PS-Laharpur, Teshil-Laharpur, Sitapur)

You are hereby requested Lo recover the same and deposit it into the account of the U.P. Pollution Control Board
gar, Lucknow.

Account No, 701502010002104, IFSC Code- UBINO570150, Union Bank of India, Vibhav Khand, Gomati Na

Enelosure A aliow
Yours Sincerely,
g I_,j {’ ( ;"f (! ‘ JI' ) ,‘.f
(sanjeev Kumar Singh)
Member Secretary

Copy to: Hegional Ofticer, Ultar Pradesh Poiluticn Control Board, Lucknow for information and necessary action.
JI\

Member Secretary

T.c/12V, Vibhuti Khand Gomtl
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
email: info@uppcb.in - Web Site: www.uppch.com
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f To,

. Rt /2] AL

The Collector,
District-Sitapur

Subject: Reparding collecting /e overy of Environmental Compengition impoged on M/s Prasad Brick Field
Village-Behrawa, Majra-Amitiva, Post-Rajepur, Post & Tehsil-La harpur, Sitapur,

Please refer the Hon'ble National Green Tribunal, New Delhi order dated 00,10.2023, in the matter of 0.8, 1o
27372022 Gyanendra Pandey V/5 State ol U P, & Others. The relevant excerplof the aforesaid order is as follow:,
5

A The matter refines o ittegailv operatnig briek ity in Districe Sitapar, Utar Pradesh,
S This Tribunal bas passed a detailed order in connected 0.1 $8% 2022 taay after considering the report filed by the LPPCE
3 Learned Counsel appearing for the UPPCR has praved for further time 10 file a frest roport i this matter also in terms o
onder passed in QA Noc SREI022 Fhe praves sy atlow od
d A N 2022023 has heen filed by Respondent No SCehing permissum to operate the brick kit on the ground that the C 17
s been vbiamed by e said unit

S Uminsel par the UPPCE i directed 1o obiain insteacsion on the plev qaker i the 14 and file the reply 1o the 14, i reqdrad
o L Noo 0382023 will be constdered afier receipt of the fresh report by the UPPCB.... "

Further in the matter of Q.A. no. 88972022 Jeelu Yadav V/s U.P, Pollution Control Board & Others the lon'ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as
tollonws-

W oHence we direct the UPPCB to take action i aceordance with law, to submit a fresh aetion taken report and
cloarle disclose the steps wiich are taken for closure of the units aperatimng without consent to operate and in vietation of law
annd adsu the wetion wingelt is saben for fevy and recovery of enviraumental cotmpensation from the hrick kitns swhicl w-o firrerd
o e dfepaliv operam "

In compliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide le
10.12.2023 has imposed the Environmental Compensation of Rs, 12,93,750/- against the responsible Brick Kiln e My
Prasad Brick Field Village-Behrawa, Majra-Amitiya, Post-Rajepur, Pust & Tehsil-Laharpue, Sitapur lor o detaulting
period of 23.10.20221 to 18.05.2022 due to violation of Closure Order dated 22,10.2021 under section-314 of the Alr
(Prevention and Control of Pollution) Act, 1981, The copy of the Letter dated 19,12.2023 is being attached herewith foy
your reference. As per the oflice record, the amount of the environmental compensation has nol deposited by the sai
brick kaln.

tler dated

The sum of Rs. 12,93,750/- [Rs. Twelve Lakh Ninety Three Thousand and Seven Hundred

Fifty only) is payahle
in account of Environment Compensation from M/s Prasad Brick Field Village-Behrawa, Ma|

ra-Aniitiya, I’u.-.‘[-[q.qul“,,-_
Post & Tehsii-Laharpur, Sitapur,
The Name and Address of the Owner/ Directors of the concerned industry is as follows:
). Shei Laxmi Narayan S/o Shei Ramprasad, Village-Amitiya, Post and Teshil-Laharpur, Sitapur (Proprietor M /s Prasad
| lirick Field Village-Behrawa, Majra-Amitiva, Post-Rajepur, Post & Tehsil-Laharpur, Sitapur)
You are hereby requested Lo recover the same and deposit it into the account of the U.P. Pollution Control Board's
‘ Account No. 701502010002104, IFSC Code- UBINO570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
Enclosure-As above
Yours Sincerely,
] f
v £ |
W= ] SiH - '
f SRR IS RS (Sanjeev Kumar Singh|
e L Member Secretary
7 Copy Io:-Reglional Officer, Uttar Pradesh Polfution Control Board, Lucknow for infermation and necessary action,
- /
- Vi
.

Member Secrelary

T.c/12v, Vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 B 2720681 - Fax: 0522 - 2720764
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To,

The Callector,
District-Sitapur

Subject: Regarding collecting/recovery of Environmental Compensation imposed on M/s Kisan Brh-ngim '
ﬂi.tlmu:;l{;!.muwauuuui‘b‘-_-lmmmn_u_'r_yhail.:LahnruuLji_tuuua
Please veler the Hon'ble National Green Tribunal, New Delhi order dated 06.10.2023, in the mattpr al OLA iy
SER2022 Gyanendra Pandey V/sState ol P & Others. The relevant excerptolthe aforesaid order is as ol lows-

o Lhe maner relates 1o dlegully operapim beick Kelns i Diserescr Nitapur, Uttar Pradesh, i
) f : !

I T Frabenal s passed o detatded order i conneennd O SN 2022 1k after considermg the report filed by the Uppe g
Fdwaniod o | dppCaeig for Hie PR B preaved toe other te 1o fite u frexh veport in this matter aiser iy wrmy
Vifer) FEIT AT d i i NV Ay a2 lr’!nl( P s lll.'lllilf‘l'l.';l“
S A New 202 025 fas Been filed M Respniedons Noo N Seeking peranission o vperale the brick kit on the growd thae the €Ty
Duss oo abrained M the sand T
S Comsed vt UIPCH 18 divecred v obtain mstraction On e plea taken w the 14 and file the reply 1o the 14, if reqared.
O L NG OIS0 3 will he considered drier reccipt of the fresi repory bethe Lppey.,

Further in the matter of O.A. no. 8R9/2022 [eetu Yaday ¥/s U.P. Pollution Control Board & Others the Hon'h)
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order ig a
Intlows-

D Henee, we direet the GPPOB 10 rake action in accordanco with faw, to submit o Jlresh action taken rENort an
Aerte diselose the steps whiel are saken for clusure of the units operating withour consent to “!;’L"'“t"'-’ and in vioteti :-"‘ of tan
and by e action wineh s raken Jordeve amd ry Cevery of coiroymental CORPCRSation from the brick Litas winel were

i | foun,
ter b il wth PTG

[ compliance ol the abave Hon'hie NGT erder, Uttar Pradesh Pollution Control Roard vide letter date
FRT2.2023 has imposed the Enviranmental Compensation of Rs, 15,56,250/- against the responsible Brick Kiln e, M/
Kesan Brick Field Village-Ramuwapur, P SeLaharpur, Tebsil-Laharpur, Sitapur for a defaulting period of 12.10,20221 i
18.05.2022 due ta vialation of Closure Order dated | 1102021 under sectivn-31A of the Air [Prevention and Cuntrol o
Pollution) Act, 1981, The copy ol the Letter dated 19.12.2023 is being attached herewith for your reference, As per thy
oltice record, the amount ol the environmental compensation has not depasgited by the said brick kiln.

" e e o e 0. o '
The sum of Rs. 15,56,250/- 1Rs Filteen Lakh Fifty Six Thousand and Twao Hundred Fifty only) is payable i
decount of Environnient Compensation lrom M/s Kisan Brick Field '\"i!l(l!,’_lr-|{.]|nu“'apu[" P.S.-l.nhnr']nu: '|‘t‘hh'il-l.nl1ar|mr
Sitapur,

The Name and Address of the Owner/ Divectors of the cancerned industry is as follows:
Lo Shri Ballw Ram, Village- Ramuwapur, PscLaharpur, Teshil-Laharpue, Sitapur (Proprietor M/s Kisan Brick Fiel¢
Village-Ramuwapur, P.S-Laharpar, Tehsi| Laharpur, Sitapur).

Yau are hereby requested Lo recover the same and deposit it inta the account of the U.P. Pollution Control Board"
Account No. 701502010002104, IFSC Code- UBINO570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow,

Enclosure-As ihove.
Yours Sincerely,

| ’ J,' - J{ ." . ' -
t ; (Sanjeev Kumar Singh!
_ | Member Secretary
Copy b Bopinnal Officor, Uttare Pracesh Pollution Control Board, Lucknow for information and necessary actian,

o

Maember Secretary

T.C/ 12V, Vibhultl Khand Gamti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 2720764 {
Email: info@@uppch.in - Woeb Site: www.uppeh.com
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To.

_.f:é — C’}S? Ir‘ ___L‘ ﬁ:“?ﬁ ..... !

The Collector,
District-Sitapur

Subject: Regarding collecting/recovery of Environmental Compensation imposed on M/s New Gold Brick
Field, Village-Vakar Nagar, Post-Meera Nagar, Tehsil-Mih moadabagl, Sitapur.

Please vefer the Hon'hle National Green Tribunal, New Delhi order dated 06,10.2023, in the matter of O.A. no.
27372022 Gyanendra Pandey ¥ /5 State of U.P. & Others. The relevant excerpt of the afuresaid order iy as follows-

LTl matter vofares tadfogaddy operating hrick Bl in ostreict Siapnr, Utear Pradesh.

A s Dbl s passed @ detaded order i contiectod O S89:2022 oy after considering the report filed by the (iPPCH
3 fearned Craxed appeareing for e UPPCR Sen gwaved for frether e fo file « fresh report in this malter also in torms of
nrider pased in Q11 N 88U 2002 Phe prayer I allowed

2T No. 202 2023 has heen filed by Respordent No. S Seexing pernss jon tw operate the brick kiln on the gromd that the CTO
has Been vbtained b the sutd it

3. Cownsel for the UPPCB i directed to obtain mstruction on the plea taken in the 14 and file the reply to the 14, {,'“mqm"'c:{.

6 14 N 638 2023 wall be considered after receipt of the fresh report by the UPPCB....... =

Further in the matler of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerptol the aforesaid order is as
follows:

O fence, we divect the UPPCB to take action in accordunce with law, 1o submit a fresh action taken report and
cloarly disclose the sieps which are taken for closwre of the unfts operating withewt consent lo operafe aiid in violation of lew
antd afxa the getton Wil iy pken for fevy and recovery of environmental compensation from the brick kilns which were found
for be diogally operating .

In compliance of the above Hon'ble NGT order, Uttar pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Environmental Compensation of Rs. 13.81.250/- against the responsible Brick Kiln i.e. M/s
New Gold Brick Field, Village-Vakar Nagar, Post-Mcera Nagar, Tehsil-Mahmoodahad, Sitapur for a defaulting period of
12.10.20221 10 2 1.05.2022 due to violation uf Closure Order dated 11,10.2021 under section-31A of the Air (Prevention
and Control of Pollution} Act, 1981. The copy of the lLetter dated 19.12.2023 is being attached herewith for your
reference. As per the ollice record, the amount ol the environmental compensation has not deposited by the said brick

kiln.
The sum of Rs. 13,81,250/- (Rs. Thirteen Lakh Eighty One Thousand and Two Hundred Fifty only) is payable in
Jecount of Enviranment Compensation from M /s New Gold Brick Field, Village-Vakar Nagar, Post-Meera Nagar, Tehsil-

Mahmoodahad, Sitapur,
The Name and Address of the Owner/ Directors of the concerned industry is as follows:

pradeep Kumar Village- Bakar Nagar, Posi-Meera Nagar, Tehsil-Mahmaoodabad, Sitapur (Proprictor M/s New Gold
& - ’ r '

1. -
Rrick Field, Village-Vakar Nagar, Post-Meera Nagar, Tehsil-Mahmoodabad, Sitapur).

vou ate hereby requested Lo recover the same and deposit it into the account of the U.P. Pollution Control Board's

Account No. 701502010002104, IFSC Code- UBINQ570150, Unlon Bank of India, Vibhav Khand, Gomati Nagar, Lucknow,

Enclosure-As above. |
. Yours Sincerely,

2 e (Sanjeev Kumar Singh)
' | nMember Secretary

Copy o:-Regon | officer LJH-!; pradiesh Pollution Control Board, Lucknow [or information and necessary action,
1p‘ o oLd LA i v ' .

Member Socretary

mmmEmOERIEE ——v~-r-‘“-ﬂ,——;;":—:::~==:::a::nn:::=::::::;-

c/12V, vibhuti khand Gomli fagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
fmail: info@uppeb.in - Web Site: www.uppeb.com
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To, ' 1 \
The Collector,
District-Sitapur 1 ‘

Subject: Regarding collecting/recavery of Environmental Compensation imposed on M/s Juber Ah ad Javeqd
Ahmad Ent Bhata (Ahmad Brick Field), Village-Pipri, Kasraila, Teshil-Laharpur, Sitapur.

Please reter the Hon'ble National Green Tribunal, New Delhi order dated 06.1 0.2023, in the matter of A ng
YD Cunis vox T o . Q4 ¢ | " i o 3
372022 Gyanendra Pandey V/s State of U.P. & Others, The relevant excerpt of the aforesaid order is as follows-

27

P Tiw maiter relates to illegatly aperaring beick &iiny i Diserics Sitaptie, Uittar Pradesh,

2 This Tribunal has passed a detailed order in comected OA SNV2022 today afier cunsidering the report filed by the LPrcn

3. {_;'.H'H(‘d' Connsel appearing for the UPPCB has praved for turther time 1o file a fresh report i this m:l':m'r :.'.-’.m i -r'ms‘ :

oo pasved i O N SSY2022 The praver i adtowed, R
f N ; .

;i;f : ‘L: ::, ,_? ;)!_:H: Jr::’}\h?l:.} ; :\\:,”, ;:.I::':(;I:’ .b}. Respuondons No. 8 gecking PCEINSSION fo operate the brick kiln on the sround that 6 Clo

I oo por e VPPOR o divected 1o abian vastruction an the plea taken in the 14 cond file the reply to the 14, §f reguorgdd.

=

B, 8l N 638 2023 will be cousiderad diter receipt of the fresh report be the UPPCR "

. I-'mthn_-r_in the matter of Q.A. no, 889720272 leetu Yadav V/s U.P. Pollution Control Board & Others the Hon'ble
Natienal Green Tribunal, New Delln hay passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is ag
lalloses- N o

U Hence we direct the UPPCB 1o take action in accordance with lawv. to submir a fresh action taken report and
cleach disclose the steps which are taken for closure of the units Lperaling withont consent ta aperate amud i violation of faw
anid selse the cction whichh iy taken for levy and recovery of environmental campensation from the brick kilny wiich were _}bmrd
pod o tllemadi operading i I '

In compliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Contro! Board vide letter dated
19.12.2023 has imposed the Environmental Compensation of Rs. 19,37,500/- against the responsible Brick Kiln i e. M/s
Juber Ahmad Javed Ahmad Ent Bhata (Ahmad Brick Field), Village-Pipri, Kasraila, Teshil-Laharpur, Sitapur for a
detitulting period of 15.07.20221 to 21.05.2022 due to violation of Closure Order dated 14.07.2021 under section-31A of
the Air [Preventon and Control of Palfution) Act, 1981, The copy of the Letter dated 19.12.2023 is being atlached
herewtth lor your reference, As per the oflice record, the amount of the environmental compensation has not deposited
by the said bhrick kiln.

The sum ol Rs. 19.37,500/- (Rs. Nineteen Lakh Thirly Scven Thousand and Five Hundred only) is payable in
account of Environment Compensation from M/s Juber Ahmad Javed Ahmad Ent Bhata (Ahmad Brick Field), Village-
Pipri, Kasraila, Teshil Laharpur, Sitapur,

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1o Shei Javed Almad 570 shri Basheer Almiad, Village-Pipri, Grame Panchayat,-Kanja Sharifpur, Laharpur. Sitapur
[Proprictor M/s Juber Ahmad Javed Ahmad Ent 8hata [Ahmad Brick Field), Village-Pipri, Kasraila, Teshil-Laharpur,
Siapur), o

¥ou are hereby requested to recover the same and deposit it into the account of the U.P. Pollutian Control Board's
Account Na. 701502010002104, IFSC Code- UBINO570150, Unlon Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.

Enclosure-/As above |
' Yours Sincerely,
v | K
) I"r I‘). x’ J'I o) _"r / o _' -
= f hep 1 (Sanjeev Kumar Singh) ¢
| o I Member Secretary

Copy 10:- Regional Officer, Uttar pradesh Pallution Control Board, Lucknow for information and necessary action.
~0 : y

Memberkccrelaw

T.c/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
phane: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Emall: info@uppcb.in - Web Site: www.uppch.com
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To,
The Collector,
District-Sitapur
Subject: Regarding collegting/recovery ol Lpvironmental Compensation imposed on M/s Gurudeen Brick
ﬂ('ld._n\{il|‘;l|,'$!-ﬁ1;I_d_m],j};:[lu_d, Post-Purwa Rewan, Tehsil-Mahmudabad, Sitapur.
ew Delhi order dated 06.10.2023, in the matter of (1.A. no.
Jevant excerpt of the aloresaid order is as follows-

Please refer the Hon'hle National Green Tribunal, N
27372022 Gyanendra Pandey V/s Stite of 1.1 & Others. The re
1 The matter vetates o idlegally operatng brick &ins in District Sitapnr. Uttar Pradesh.
3 Tl frshanal hay passed a detailed order in connected OA4 8892022 toduy after considering the report filed by the LUPPCB.
1 Learned Counsel appearing jor the U PPCB has praved for further time to file d fresh report in this motier alsa in terms of
icder passed in (10 Noo 38U 2022 The praver v atfowed
4 L N 202 2023 has heon filed by Respordint Na. N seeking pernpsston (o operate the brick Liln on the ground thar tle Cro
B boeen obsained by the sad wnet
5 Ceonmsel for the UPPCB i directed o ohtaun msirnction on the plea taken i the 14 and file the rephy o the I4. i required,

o 14 Ao 638 023 will be considered after receipt of the fresh report by the UPPCB... ...

tu Yadav V/s 1.P. Pollution Control Board & Others the i‘on‘ble

Further in the matter of 0.A. no, 889/2022 Jee
d 06.10.2023. The relevant excerpt of the aforesaid order is as

National Green Tribunal, New Delhi has passed order date

lollows-
g Heneo. we divect the UPPCB 1o 1ake action in accordance with lav, 10 submit a fresh action taken report and
taken for closure of the wiits operating without consent to operate und in viofotion of law

cloarty disclose Hie steps which are
ntal compensation from the brick kilns which were fornd

and also the action wiclt is taken for fevy and recovert of eavironie
ter he ifegullv operatiigl. '

ve Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
al Compensation of Rs. 19,37,500/- against the responsible Brick Kiln i.e. M /s
Post-Purwa Rewan, Tehsil-Mahmudabad, Sitapur for a defaulting period of
15.07.20221 ta 21,05.2022 due to violation of Clesure Order dated 14.07.2021 under section-31A of the Air (Prevention
and Contral of Pollution) Act, 1981 The capy of the Letter dated 19.12.2023 is being attached herewith for your

reference. As per the office record, the amount nf the environmental compensation has not deposited by the said brick

[ compliance of the abo
19.12.2023 has imposed the Environment
Gurudeen Brick Field, Villape-Madan Behad,

kiln.

The sum of Rs. 19,37,500/- (Rs. Nineteen Lakh Thirty Seven Thousand and Five Hundred only) is payable in
acconnl of Environment Compensation from M/s Gurudeen Brick Field, Village-Madan Behad, Post-Purwa Rewan
Tehsil-Mahmudahad, Sitapur. '

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Shin Ram Verma S/o Shri Mahavir Prasad, Vitlage-Rewan, Post-Purwa Rewan, Teshil-Mahmoadabad, Sitapur

{Proprictor M/s Gurudeen Brick Field, Village-Madan Behad, Post-Purwa Rewan, Tehsit-Mahmudabad, Sitapur).

You are hereby reguested Lo recover the same and deposit it inlo the account of the U.P. Pallution Control Board's
Account Na. 701502010002104, IFSC Code- UBINO570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.

Enclosure-As above.
oo | Yours Sincerely,
PN o et
A ('/ =J ’_)'!_ e ‘ e
(Sanjeev Kumar Singh)

Member Secretary

Copy 10:-Regional Officer, Ultar Pradesh Pollution Contral Board, Lucknow for information and necessary action.
! :I.
Iy

Member Secretary

"-‘--‘-‘-::.':_'::::::’.::::::z::===:::===:‘!.'=:=:::::g:n--

f.c/12v, Vibhuli Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Ernil: Info@uppeh.in - Web Sité: www.uppeb.coin
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o,
The Collector,
District-Sitapur

Subject:  Reparding collecting/recovery of Environmental Compensation imposed on M/s Shiv "'lm.mn_lilrirl_:
Field, Village-Madan Behad, Tehsil-Mahmudgbad, Sitapur.

Pledse refer the Han'ble hatonal Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0 A g,
272002 Guanendra Pandey Vs Stage of U & Orhers. The relevant excerpt of the atoresaid order is as [ollows-

Lothe matter volates to e gally opevatine drick s e Diserice Sitapur, Uttae Pradesh
2 Thay vibronad T passed o detaded arder e comected O NSY 2022 today aiter cons idering the report filed by the U popy
S Learned Consel oppearing for the UPPCE by praved for turther tiie to file a fresh report i this matter also in lermy of
cdor passsed or O N NSO 2020 Phe praver s allowed
LN 202 2025 Inas been tiled by Respondent No: N seeking permission (o operate the brick kitm on the ground that the CT()
has hoen obstamed Byt sand unir

S Connasel for the UPPCE s divected to ubtain imtriction on the plea saken in the 14 and fite the veply to the [4, if required.

AL N 038 J023 il be considered atier receipr of the fresh report by the LPPCR

Further in the matter of 04 no. 88972022 Jeetu Yaday V/s U.P. Poliution Control Board & Others the Hon'ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as
tollows.:

Yo Heee e dioct the LPPCR o take acttemn in aceordance with law, 1o submit u Sresh action taken report and
clearv disclone B st whicds e sk for Closure of the units aperating without consent to uperate and i violation of

i [ 5 faacuds s o O g ¢y A e Y LA . : =, 2 : r
aidd also the ctc tioar Wi i ke toe Tevy aond re ot of emvironmental < ompensation from the brick kitns whicl were fonnd
(o e iflesadly speratin

I compininee ol the above Hon'bie NGT order, Utter Pradesh Pollution Control Board vide Iettur‘dulud
19,12 2023 b mposed the Environmental Compensation of Rs. 19,37,500/- against the responsible Brick Kiln .. M/s
Shiv Naravan Urick Field, Village-Madan Bebad, Tehsil-Malimudabad, Sitapur for a defaulting period of 15.07.202:21 o
21.05.2022 due to violation of Closure Order dated 14.07.2021 under section-31A of the Aly (Prevention and Control af
Pallution] Act, 1981 The copy of the Letter dated 19.12.2023 is being attached herewith for your reference. As per the
olfice record, the arount of the environmental compensation has not deposited by the said brick kiln.

The sumeat Rs. 19.37,500/+ (Rs. Nineteen Lakh Thirty Seven Thousand and Five Hundred only) is payable in
account ol Environment Compensation from M/s Shiv Narayan Brick Field, Village-Madan Behad, Tehsil-Mahmudabad
Silapur ‘
The Name and Address of the Owner/ Directors of the concerned industry is as follows;

o Shee Mukesh Komar, Village-Jarampur, Post-bniya Manpuy, Tehsil-tahmudabad, Sitapur {Proprietar M/s Shiv
Narayan Brick Freld, Uillage-Madan Betad, Tehal-Mahmuodalad, Sitapur).

You afe hereby requested 1o recover the same and deposil it inlo the account of the U.P. Pollution Control Board's
Account No. 701502010002104, IFSC Code- UBIND570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow,
Enclosure-a- b e

Yours Sincerely,

i _, vy .
] i L ' 5 |
' {Sanjeev Kumar Singh}
Member Secretary
Copy 10 -Regianal Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action. T
v
Mc-rni::er Secretary

.C/12V, Vibhuti Khand Gomiti Nagar, L.ucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Email: info@uppcb.in - Web Site: www.uppcb.com
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Tu, |
The Collector,
District-Sitapur

1
Subject: Regarding collecting/recovery of Enyironmental Compensation i sed on M/s Haji Nawab Ali Ent
Udyog. Village-Kultajpur, Navi Nagar, Kesari Ganj, Hargaon Read, Tehsil-Laharpur, Sitapur.

Please refer the Hon'ble National Green Tribunal, New Delhi arder dated 06.10,2023, in the matter ot O.A. no.
273/2022 Gyanendra Pandey V/s State ol LD & Others. The relevant excerpt of the aloresaid order is as follows

Yo The matter velares ta dlegathe opereting hreck ks in Disteees Sitapar, Uttar Pradesh.
2 This Tritunal has passed a detailed order in conneered O 8892022 woday after considerimg the report filed by the UI'PCH
Vo Learned Counsel appearing for the PPCE fas ,ru'.r'.'n‘u" foe further time 1o file o frestt repore i this matter alyo m terms of
corder passed o €0 Nee SN 2000 T peaveeis adlon
PoLd NG 262 2008 e Been gifod by Bespeonedont S S s ching perarission to cperate the beick kit on the grannd thar the CT0
Jray Deeir obtaped by ife sard g
5 Cownscl for the CPPOB iy divected to obtain insteac ion on tie pled taben w it 14 and fife the veply (o the T4, o required

0 14 No 038 2023 widl be considered aiter receipt of e freshy vepont by the UPPCR. Y

Further in the matter of O.A, no, 889/2022 |eetu Yadav V/s U.P. Pollution Control Board & Others the Hon'ble
National Green Tribunal, New Delhi has passed nvder dated 06 10:2023, The relevant excerpt ol the aforesaid order Is as
lollows-

O Hence wordieer the EPPUE o teke action i geeordance seith fiwy o submit a fresh action iaken report aod
clearly disctose the steps winclr are tane for fowa of the wnits operating withont consent (o operate and in violaticn of law
annd alver the ottt Wil 18 taken for lovy aid rocoves of covirenmmieatal compensation from the brick kifns shich were found

for e .'J'n‘ll‘l'.lll”\'tl_.".'i'u‘HJ.{lJ.. —"
]

In compliance ol Lthe above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
10.12.2023 has imposed the Environmental Compepsation of Rs. 13,62,500/- against the responsible Brick Kiln 1.e. M /s
Haji Nawab Ali Ent Udyog Village-Kultaipur, Navi Nagar, Kesari Ganj, Margaon Read, Tehsil-Labarpur, Sitapur for a
delanlting period 0l 121020221 ta 1805 2022 due 1o violatiwn of Closure Order dated 11.10.2021 under sectinn-3 1A of
the Air (Prevention and Control of Pallutiony Act, 1981 The copy of the Letter dated 19.12.2023 is being sttached
herewith lor your refercnce. As per the office record the antount of the enviconmental compensation has not deposited
by the said brick kila.

The sum of Rs. 13,62,500/- (Rs. Thirteen Lakh Sixty Two Thousand and Five Hundred only) is pavable in
account of Enviranment Compensation [rom M/s Hajr Nanwab Al Ent Udyop, Village-Kultajpur, Navi Nagar, Kesari Ganj,
Hargaon Road, Tehsit-Labarpur, Sitapur.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Shee Javed S/ Sher Hape Alanddim, Village-Rata, Thana amd Teshil-Laharpur, Siapur (Proprictor M/s Haji Nawab Alj
Ent Udyng, Village- Kultajpur, Novi Nagar, Kesar Gany, Harpaon Read, Tehsil-Lahaepuy, Sitapur),

you are hereby requested ta recover the same and deposit it into the account of the U,P. Pallution Control Board's
Account No, 701502010002104, IFSC Code- UBINO570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow,

Enclosure-As sbhove,
: Yours Sincerely,

A A AT f . I

] J)_ i / o

L T o i msi® . (Sanjeev Kumar Singh)
e 1o Member Secretary ¥

Copy to! Rpptcnal 0‘f|cer Uttar Pradesh Poliution Control Board, Lucknow for informalion and necessary action,

ks
\\\
Member Socretary
it T RO ¥ LT S L 5 it ittt e bl b PR E P LS T TP

T.c/12v, Vibhutl Khand Gomti Nagar, Lucknow ~- 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax; 0522 ~ 1720764
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The Collector,
District-Sitapur

Subject: Regarding collecting/recovery of Environmental Compensation i
Bhattu Gatuno. 113, Naya Gaon, Behti, Nera Kesariganj, ‘e m%w _—
I&ILMMNMH Ray

Please reter the Howble National Green Teibunal, New Delhi

order date 5
27372022 Gvanendra Pardey Vs State ol UP & Others The 1 rlen gt 06.10.2023, i ¢

elevant excer - : he maye,
antexcerpt of the aforesaid order Y 1:lurtulu OF (LA, 1y,
da iy y

] {f‘u Wtiier -.'J,\\ r Jd-ll.'\lflli’ i j . LI L l |
v Pik Tid .I IR i'”l,’ 8¢ ] ! . Lt

't ! & h e h (¥ I&f {; ! £ [3 J{! AT S

. 3 ﬁ”’”\ ) ”i” Ly ql oy f J

2 Py Trabaonad fees passed s denaifed ordor o conisos e yo
[ ‘. ol ' ( t Hcanhected (21 NAG :’”33 “,Li‘“, after CONST f‘t‘l'!.” ' 1l
LV Lyeg AT o the
~

report fifed by 1)y, Lreg

i e Lo i L) ft Ml L !
2 TS ] 3 ! ! f.“ { m fhf it i
] i 1 Yaved fen e P o 1

IFH ay I
oridet passet Voo ANG 0T e praver o alliow R dresh e
o NG QWD DS R b Filed by Respeniionr N

fuis hevn obrammed ™y the serd wnie

150 0 termy of

: (% hr‘-\ }' N, L
A L VRIS foy U('l.'f tife ”‘J h’ ]l A i i <2 8 ]
€ L L AI
1% il IJI'L { #
N "I TR (s Hian e -.” onn i-‘h ' {

.;_L.i i -ILI PP 1rey j ? ; j
snsed fon 1m1 EPPCR iy directod 1o obtaus insirnction QN e g foahens it | Ve file 1
; i I n . . vy 1 : ' .
6. 4 Noo 6382023 will be considered alior receipt of the flesh report by the UPPeR " o
Further in the matter of 0.7 i | -
| ‘ i mi A no. 889/2022 feetu Yadav /s Up. p
:\’Tltinnal Green Tribunal, New Delhi has passed nrder d 4
ollows-

reply o the 14, t required

ik el g allution Contrul Board & Others the lon'ble
: J0.2023. The relevant excerpt of the aforesaid order is 45
o J{')!(” ,ony u"ﬂ'l' b 4 LpPen f
e, the Lpp ke action | ]
T T g e l”. :‘N J:f',(_ i .;n fene action it accordance with law, to subnit a fresh action taken report aind
i L) it Pae e Lo ClONe 3 A y rati [ ) . . Mgk
! : : asure of the ey operating without consent 1o aprerate gnd mr vielation o7 o

-\'-.'-u WO Bamen for foe iR .J," N {1’ ‘
! wr g lhs s il Lren ""j'-' U." VIV 5 % X I g j I 1t
It ;’l Hll"l P I “f'-‘ rodinge ciltad « -‘J.F”f’l LERTR I8 ,l(’ (21 ”‘.’t‘-’ \’{'J'f(-'& :{”‘ﬂ'.\‘ WL were ,-‘(h'l‘”u'.

e afvo s RICIT

I compliance of i fis . =
19.12.2023 Im,;,,,‘.,:,dll:h,l.h;:'”;‘.::-l::,;ul;l“.]-1 lhi.u N{l urr:lc|-. Qtlal* Pradesh Pollution Control Board vide letter dated
New Abmad Ent Bty ( 11‘] .n-: ! l" “-\;' ("”‘_‘T‘L‘Hﬁillml? of R, 19,37,500/- against the responsible Brick Kiln i.o. Ms
period of 15,07 20291 ! ], 1;1 '-(];-‘a'-» 15 ; dj.'.‘i“{muIn. Bt:ll'at!. Nera Kesarigan,, Tehsil-Laharpur, Sitapur for a defaulting
(Prevention snd S ”'- i 1‘|-_,. h.._ {-".! th \..H!'.!.lIHII ol {,|[!Slll‘l' Ovder dated 14,07,2021 under section-31A of the Air
FEOHNTHORTACLT9E T The copy of the Letter dated 19.12.2023 is being attached herewith for

Vi 'Il"ll'[l’l;l e A Jp s
- B LA 1,.!'I|||j{'|'['q'[“-'¢ thyis - a I . .
. v, the amaunt of the envivonmental compensation has not depasited by the saul

The sum of 037 T e .
account of Envir o _Rk" ! _)"J"'"r’o”/' (Rs. Ninety Lakh Thirty Seven Thousand and Five Hundred only) is ]1;1_\!.1'1!9 in
Kesors Chviromment Compensation lrom M/s New Alimad Ent Bhatta , Gata no. 113, Naya Gaon, Behti, Nera
Sarigany, Fehsil-Laharpur, Sitapur,

The Name : S ]
: S‘h--T“lti .uul’m’hl: ess of the Owner/ Directors of the concerned industry is as follows:
p}” dreeh Alimad S0 Shed Bahiseer Abmad, Bagwanl Tola, Laharpur, Sitapur (Praprictor M/s New Ahmad Ent
hoqte Goalavier 112 % aur . 1 ’ ¢ 4 bt i .
Wa Gata na 113, Naya Gaon, Beh, Bera Kesarigang, Tehsil-Laboorpur. Sltapur),

, 1ot are hereyy requested 1o recover the same and deposit it into the account of the U.P. Pollution Control Board's
E“:)Uﬂl No. 701502010002104, IFSC Code- UBINOS70150, Unlon Bank of India, Vibhav Khand, Gomatl Nagar, Lucknow.
nclosure-/, b e
Yours Sincerely,

i /
(Sanjeev Kumar Singh)
Member Seoretary

vl e Ut preadesh Pollstion Contral Board, Lucknow tor Information and necessary acllon.

¢
Mumbcf Secretary

EENEEMESs AR UAORETEAEESESSSRSSSSSSESRASESRSSS

Lucknow — 226010
‘Ax: 0522 - 2720764 '
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To,
The Collector,
District-Sitapur

Subject: Bgunulj_lm_c_;il_eﬂiug[_71'_5'_{;3.&[1_&1_1'_12]1_@1-5&111;\mnl Compengation imposed on M /s India Bricle Field
Village-Deyodhedeeh, Biswan-Khurd, Tambaur, Tehgil-Laharpur, Sitapur,

Please refer the Honhle Kational Green Tribunal, New Delhi order dated 0D6.10,2023, in the matter nf O.A Do
27372022 Gyanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follow -

i e matter relates to fllegally apeeating brick kilny in Disteict Siapur, Uttar Pradesh
3 Pins Pethunal has passed a detaifed order in connected OA 889/2022 1oday after considering the report filed by the 11PPCL.
i Learned Connsel appearmyg, far the LUPPC "B has praved for fuarther sine io file i fresh report in ihis matter alse oo rermy of
order passed i (O Noo 8892022 Ui praver i otlowed.
S L NG 292 2023 has been fited by Respondem No, N seckmg permission (o operate the brick kiln on the ground thar the CTO
fros P ahtaoed by the said wned
5 Commset for the UPPCB s direcied to abtaimn istruction on the plea ke i the 14 and gite the reply 1o the 1 i recnred

f L0 Na 63N 2023 will be considered atter receipt of the fresh report by the UPPCB.......~

Further in the matter of 0.A. no R8Y,/2022 Jeetu Yadav ¥/s UP. pollution Control Board & Others tht:‘l Hon'ble
National Green Tribunal, New Delhi has passed order dated 06. 10,2023, The relevant excerpt of the aforesaid order is as
follows- |

0 Henee, we divect the UPPCE 1o take action in aceordance with law, to subniit a fresi action taken report aig
cearty disclose the sieps whitch are heken for closuee of the wnits operafing without consent to aperare and in violation of lau
and alvor the aetion whiclt iy taken for fovy aad recoveny of environmental compensaiion from the brick kilns whicl were joiin
Jocbe ilegally vperatong '

In compliance of the above How'ble NGT order, Unar Pradesh Pollution Control Board vide letter datec
19.12.2023 has imposed the Environmental Compensation of Rs. 9,81.250/- against the responsible Brick Kiln i, M/
India Brick Field \’il|.1;;1:-Lu-_vmihmicuh. Biswai-Khurd, Tambaur, Tehsil-Laharpur, Sitapur for a defaulting period o
19.11.20221 10 25.05.2022 due Lo vioiation of Closure Order dated 18.11.2021 under section-31A of the Air {Preventior
and Control of poliution) Act, 1981, The copy of the Letter datéd 19.12,2023 is being attached herewith tor youl
reference. As per the olfice cocord, the amount of the environmental compensation has nat depasited by the said bricl
kiln,

‘The sum of Rs. 9,81,250/- (Rs, Nine Lakh Eighty One Thousand and Two Hundred Fifty only) is payable ir
account of Environment Compensation from M/s India Brick Field Village-Deyodhedeceh, Riswan-Khurd, Tambats
Tehsil Laharpur, Sttapur
The Name and Address of the Owner/ Directors of the concerned industry is as follows:

. Akbaal Ahumed 5/0 Shri Mehndi Hasan, Villape-Dyvodhedih, Biswan, Post and Teshil-Laharpur, Sitapur (Proprieto
M /s India Brick Field village-beyadhedeeh, Riswan-Khurd, Tambaur, Tehsil-Laharpur, Sitapur).

You are hercby requested to recover Lhe same and deposit it into the account of the U.P. Pollution control Board'
Account No. 701502010002104, IFSC Code- UBINOS70150, Unlon Bank of India, Vibhav Khand, Gomatl Nagar, Lucknow._

Yours Sincerely,

Enclosure-As above.
(Sanjeev Kumar Singh)

fEE)SH -
il . ' Member Secretary

Copy to:-Regional Officer, 'Jl{ar pradesh Pollution Contrel Board, Lucknow for information and necessary action,

;
e
NMember Secretary

T.c/12v, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 3720681 - Fax: 0522 — 2720764

I B . P Vhtnte Eibmr tinsnes trmank paes



— IR H%ET1‘;"§Q RIS

N e Y R UTTAR PRADESH POLLUTION CONTROL BOARD

( =y ".'-"\I # N - L0 5 - )
wat we— ' s | S B T T R oo = /2 |
To, |

The Collector,

Diswict-Sitapur ‘
Subject: Regarding ;;ullg-.;;;inggrg._x,;ﬂvtﬂ:ﬂ_ﬂjj]_ﬂ[mmlm_

Compensation imposed on ; Super Bri .f-‘.i_@m E
[Ql.ﬂl..Njum::Shi‘\'__Iilii_s‘]SI_i_q_l_cﬂ. Village-Murtaza Nagar, Tehsil-Mahmoodabad, Sitapur,

Please refer the on'hle National Green Tribunal, Ne
27372022 Gyanendra Pandey V/s State ol 1).p.

w Delhi order dated 06.1 0.2023, in the matter of O.A, no.
& Mhers. The relevant excerpt of the aforesaid orderic as follows-

I The muatter relutes 1o itegatly aperaning hric

&k KHns i Dixtrict Sitapur, Uttar Pracdesh,
2 Ths Tribwnal bas passed a detatted order

i connecied O:d 8892022 1oday after considering the report filed by the Lppep,

ayed for firther tme 1o tie a firesh »
alfaved

Lo Learned Connsel appearing for the PP B s pe
order passed 0 08 N S0 M2 The P
4ol No 2822023 has been filed by Respenndeny Vo, s sevking
has heen gbtained br the saed i

I Cownsel for the UPPCR o direeted (o obrain wsteyciion on th
A NoondS 2028wl he consader

Cport an this matter afso i terms 0of

permission to uperate the brick kitn an the growned thas the ¢'1()
e pea tken in the 12 and file the repty to the 14, i required,
e apter vocepr of e frosh report by the UPPCR

Further in the mutter of O.A. no. 88972022 Jeetu Yadav Visuprrp

National Green Tribunal, New Delhi has passed order dated 06.10.2027. Th
follows-

ollution Control Board & Others the Hon'ble
e relevant excerpt of the aforesaid order is as
TV Henee, we direet the UPPCR o take

action in aeeordance with lanvr,
L'nrl.'{!l‘l"l' h"l'..\'t‘fi.l.\l' ”il.' AN H'IfﬁlL'l‘! are taki

w for closure of the units operating
aned alver the aetion which o taken for fovre and recowm

tor b itlewativ aperating

(v submit d fresh action taken report and
without consent 1o aperate

and in vialarion nif e
T of emsronmental compensation Srom the brick kilus which were found

In compliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide lotter Uated
19.12.2023 has imposed the Environmental Compensation of Rs, 13,61,250- against the responsible Brick Kiln ic. M/s
super Brick Field (Old Name-Shiv Brick Field), Yillage-Murtaza Nagar, Tehsil-Mahmoodabad, Sitapur for a defaulting

period of 12.10.20221 10 21.05.2022 due (o violation of Closure Order dated 11.10.2021 undoer seclion-31A of the Air
(Prevention and Control of Pollution) Act, 1981, The copy of the Letter dated 19,12.2023 is being attached herewith for

; i o i 2 - |
your relerence. As per the office record, the amount of the environmental compensation has not deposited by the said ‘
brick kiln.

The sum of Rs. 13,881,250/ (Rs. Thirteen Lakh Eighty One Thousand and T'wo Hundre
account ol Environment Compensation from M/s Super Brick Field (Old Name-Shiv Brick Fie
Tehsil-Mahmoodabad - Sitapur.

d Fifty only) is payable in
1d), Village-Murtazn Nagar,

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1 .ﬁhrj Miraz Ahmad, Village-Murtaza Nagar, Tehsil-Mahmoodabad, Sitapur (Proprictor M/s Super Brick Field {(ld
| Name-Shiv Brick Field ), Village-rurtaza Nagar, Tehsil-Mahmoodabad, Stlapur).

You are hereby requested Lo recover the same and deposit it into the account of the U.P. Pollution Control Board's
Account No. 701502010002104, IFSC Code- UBINO570150, Union Bank of Indla, Vibhav Khand, Gomati Nagar,
Enclosure-As above.

Lucknow.

Yours Sincerely,

.-I','I. ".. '/II

& (Sanjeey IXJmar Singh)
) : Member Secretary
= ta:-Reglonal Officer, Uttar Pradesh Pollutian Control Board, Lucknow far information and necessary action,
Copy to:-Reglon: =L ? : ;
J/
Member Secretary

Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764

Comaail lafaMume- b ien WAdals Tt venanes ssmmeb cmee
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To, [

The Collector,
District-Sitapur

Subject: u.ygm:dmn_m_lumuﬁmtw;\;d_li-_wi_wmm.ame' i
Village-Ganeshpuri, Nevada, Thapa and Tehsil-Leharpur, Sitapur.

Please reler the Hon'ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter ol 0.A. no.
27372022 Gyanendra Pandey V/s Stae of V.. & Others. The relevant excerpt of the afaresaid order is os follows-

I e matter retates o dlegaliv aperating Beick Eitns e Daseret Sitapur. Uttar Pradesh.
3 Phus Tribwend hoy pansed o deraited veder i comected (A S892022 Jochay afier considermg te report filed by the U PO
3 Learned Coed appearmig for the LIPPCE hay praved for further tone 1o file u fresh repurt in this nialter also in ternes of
areder passei or QA Noo S8Y 20022 The praver iy ullowed,
J 1 No. 292 2023 has been fited by Respandeat No. 8 secking permission (o operate the brick kiln on the ground that the CTO
Das been obtamed by the satd unit.
5 Connsed for the UPPCE iy dirceted to obtain instenetion on the plea waken in the 14 andd file the reply to the 14, if requeired,
b 10 No 638 2023 will he considered afier receipt of the fresh report by the UPPC (I h

Further In the matter ol 0.A. no. 889/2022 Jectu Yadav V/s L.P. Pollution Contral Board & Others the Hon'ble
National Green Tribunal, New Delhi has passed order dated 06.1 0.2023. The relevant excerpt of the aforesaid order is as
follows-

0 Hoence, we direet the UPPCB to take action in accordanee with law, o submit a fresh action taken report aned
chearhy diyclose e sieps which are taken fon closure of ‘the units operating withoii consent (@ operaie witd in vielation of lav
el vilser the aetion which s teken for vy and recovery of environniental o mpensation from the brick kidrs whicit were .-!Emrm‘
o he ilesalle vperating

In compliance ol the abave Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
10.12.2023 has imposed the Environmental Compensation of Rs. 12,93,750/- against the responsible Brick Kiln i.c. M/s
Star Brick Freld, Village-Ganeshipur, Nevada, Thana and Tehsil-Laharpur, Sitapur for a defaulting period of 26.10.20221
Lo 2 1.05.2022 due 1o violation of Closure Order dated 25.10,2021 under section-3 1A of the Air (Prevention and Control
ol Pollution] Act, 1981 The copy ol the Letter dated 19,12.2023 is heing attached herewith for your reference. As per
the office record, the amount of the environmental compensation has not deposited by the said brick kiln.

The sum of Rs, 12,93.750/- (Rs. Twelve Lakh Ninety Three Thousand and Seven Hundred Fifty only) is payable
in account of Environment Compensation from M/s Star Brick Flelkd, Village-Ganeshpuri, Nevada, Thana and “gehsil-
Leharpur, Sitaput.

The Name and Address of the Owner/ Divectors of the concerned industry is as follows:

1. Mr. Abdul Rehman Ansari $/0 Mohd, Shafi Ansari, Village- Jairampur, Post-Imliya Manpur, Mohalla-Tadzale, P.§.-
Leharpur, Mistrict-Sitapur (Proprietor M/s Star Brick Field, Village-Ganeshpuri, Nevada, Thana and '[‘ehsil-Leh.n-!,u;.I
Sitapur,

You are hereby requested to recover the same and deposil it into the account of the U.P. Pollution Control Board's
Account No. 701502010002104, IF5C Code- UBINO570150, Union Bank of india, Vibhav Khand, Gomati Nagar, Lucknow

Enclosure-As above.
| Yours Sincerely,

(Sanjeev Kumar Singh)
' 1' Member Secretary
Copy to: Repional Otheer, Utlar Pradesh Pollution Control Board, Lucknow lor infarmation and necessary action.
_I
Member Secietary

—mmmpEdT TS S ARSI ITRRESRRRERS =S SorEszsam e

T.¢/12V, Vibhuti Khand Gontl Nagar, Lucknow - 226010
Phone: 2720831, p720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Fmail: Info@uppcb.in - Web Site: wivw.uppeh.cain ¢
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To,
The Collectaor,
District-Sitapur

Subject: Regarding collecting/recovery of Environmental Compensation imposed on M/s Gagan Brick Field
Village-Ramuwapur, Kultafjpur, Post and Tehsil-Laharpur, Sitapur,

Please vefer the Hon'ble National Green Tribunal, New Delhi order dated 06,10.2023, in the matter of 0.A, no.
27372022 Gyanendra Pandey V/s State ol 1.0, & Others, The relevant excerpt of the aforesaid arder is as follows-

Lo Phe matter velates 1o illop. iy operativg brick kilny oy District Sitapur. Uittar Pradesh,
Sy Teibsosal fues passed o detaited veder i comiectod Od NS89 2022 1wy afier considering the report filed by the UPPCE
Lo Learned Comnsel uppes g for e LPPCB Iy praved for further e to file a fresh repart i this maner aiso i torms of
ordve passed or el NSNS 2002 The frean ey s aflow e -

FLL NG 20D 2000 has hea gitd Rexpondent No. S secking PUPIIAS TN Lo uperate the brick kil on the sronnd that the Cr1)
haas Decar obtamed My the sand v

A Conased for the CPPCE iy divecied 1o obtain miruction en the plea taken in the 14 a wd file the reply to the 14, irequired

b L NO 6N 2T wili be considered ttor reecipt of the fresh report by the UPPCeg..

Further in the matter of Q.A. no. HUD 022 Jeetu Yaday V/s U.P. Pollution Control Board & Others the I-‘un'b[c
National Green Tribunal, New: Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid arder is as
follons,

Y Hence we divect the UPPCB 10 1abe action in wecordance with taw. 10 submis a fresh uction tak,

el report and
; -
clearly discloxe the stops weineh ro faban for closire of the wnits speraling withowt consent to operate and i violation of lanw

el celser the acton wiieedy i caken JOr v anid recovery of esvironmental compensation from the brick kilns which wer. fonnd
e b dllegatiye peratnn

I comphiance of the above Hon'ble NGT order, Utiar Pradesh Pollution Control Board vide letter dated
19.12,2023 has Imposed the Environmenal Compensation of Rs, 13,62,500/- against the responsible Brick Kiln i.e. M/s
Gagan Brick Field, Village-Ramuwapur, Kultajpur, Post and Tehsil-Laharpur, Sitapur for a defaulting period of
12.10.20221 1o 18.05.2022 due to violation of Closure Order dated 11.10.2021 under section-31A of the Air (Prevention
and Control ol Pollution) Act, 1981, The copy of the Letter dated 19.12.2023 i being attached herewith for your
relerence. As per the office record, the amount of the environmental tompensation has not deposited by the said brick
kiln

The sum ol Rs. 13,62,500/- (Rs. Thirleen Lakh Sixty Two Thousand and Five Hundred only) is payable in
account ol Environment Compensation from M/s Gagan Brick Field, Villagc-liamuwapur, Kultajpur, Post and Tebsil-
Laharpur, Sitapur

The Name and Address of the Owner/ Directors of the concerned industry is as follows:

I Shr Ashu Shukla, Vellage-tehmwan, Majra-Amintya, Post-Rajepur, Tehsil-Laharpur, Sitapue (Proprictor M/s Gagan
Brick Field, Village-Ramuwapur, Kultagpur, Post and Tehsil-Liharrpur, Sitapur).

You are hereby requested Lo recaver the same and deposit it into the account of the U.P. Pollution Control Bpard's
Account No. 701502010002104, IFSC Code- UBINO570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow,
Enclosure-As above,

/ / Yours Sincerely,

{Sanjeev I[umar Singh)
tVlember Secretary

Copy lo:-Regonal Officer, Utlar Pradesh Pollution Centrol Board, Lucknow for information and necessary action.
g
IMember Secrelary

cknow - 226010
Phane: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
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To,

The Collector
District-Sitap ur

, [recovVery qfl‘mvirnnm_gnm, | g',mnp_g'._s.‘niigu impqs;:d on wadh Briclk Fi .I_d
Thana and 'l‘g:h_s,ﬂ;}lalm'ngqglnlmd, Sitapur. P

Please refet \he 1on'ble National Green Tribunal, New Delhi order dated 06.10,2023, in the matter of O.A. na
2732022 Gyanendra pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order i as follows- e
kilns in District Sitapur, Uttar Pradesh.

-, The matrer refates 10 iflegatly pperafing brick
22 joday after considering the report filed by the UPPCB

2 This 1 el 1 p:l&'wd a detailed prder in conected G4 8489720
3. Learned ¢ ounsel appedrite for the UPI (B hay (‘J'H_'l't.'d_.fil.l‘_.'ilr’f,fu':‘ rimie to file a fresh report in this matter also tn terms of
order p.r.\',\'=-u’ {1 QA N sy92022. The prayer is allovwed. d
4 JA No. 292 223 Nuas heen filed by !'\'n.{\'pumi' et NS yeeking ;Jc'rm:'.s:\":'un o operate (he hrick kiln on the ground thar tge cTO
Jurs been htained DY (i said watl. ;
5 Counsel for the PPCR S directed 10 ahtain insprnction ol the plea jaken in the 14 and file the reply to the 14, Br"eqlffrfd
6. 14 No .‘:3&'303.1' will mlr.\'idul'c'u’ after recetpl uf"h‘:t'_,fi'.'xl': report v the LipPCB....o i
purther 0 the mater of 0.A. no. gg9/2022 Jeetu yadav V/s UP. pollution Contro} Board & Others the Hon'ble
National Green Tribunal. New Dellu has passcd ordet dated 06.10.2023. The relevant excerpt of the aforesald order is as
follows:

o0 Hence, we Jireet e uPPCs 1o Jake action in accordance with law, te suhmit a fr'esh action taken report anil
cleardy ivelosd rhe s1eps which are raken for closwre of the units operaling wirthout consent to operate and in w'.::iau'g”- of faw
and also the action wihiich 68 (uken for ey and recovery’ of cnw‘mmmmmf compensat jon from the brick kilns which were fouit
1o he Megallv operdltige. i
¢ the above Hon'ble NGT order, uttar pradesh Pellution Cantrol Board vide letter date
]q.lgvzgz‘j has im]msud the En\ri1-m1mct‘iln'l Compensation of Rs.1 143,750/ against the responsible Brick Kiln L.e. M/
Awatlh Brick Field, Vilh!gc—Duriyapm', Thana and 'I‘cth-Mahnwuclabad, gjtapur fora defaulting period ol 19.11.2022
o 21.05,2022—‘. duc 1o violation of Closure Qrder dated 18.1 1.2021 under section-31A of the Air (Prevention and Contr

rer dated 19.12.2023 is being attached nerewith for your reference, As pr

ol Pnllutimﬂ Act, 1981 The copy of the Let
the utfice record. the [ the cm'ircmnmura'q compensation has not deposited by the said brick kiln.

in compliance 0

.unmtnl 0
The sum ol Rs. 1 1.43'?50,’- (Rs. Eleven Lakh Fourty Three Thousand and Seven Hundred Fifty only) is payat
oY F.mrimnmem Cumpcnsunuu from M/S Awadh prick Field, yillage-Dariyapur ‘thana and Tght
ad, Sitapur- ‘
The Name and address of the owner/ pirectors of the concerned industry is as follaws:

1 shrt Ashik Jamvl Khan 5/0 Mukhtyar Khan, Ghiv Vihar Colony, Jankipuram, gector-1, Lucknow U’!'O'Priemr "
- Awadht prick Fietd, \’illagc-Dnriyapur,’l‘huna and Tehsli-M:-lhnmmhlhml. Sitapur).

in ;wcmmt
nah muot'-:ah

You are hereby requested 0 recover the same and depasit it into \he account of the U.P. Pollution Control Bo:
570150, Union gank of India, vibhav Khand, Gomati Nagar, Lucknow ¢

2010[]{]2104, |FSC Code- UBINO!

Account No. 70150
Encmsure-i\s above
) yours Sincerely,
I Fa— e T (Sanjeev Kumar Singh)
wor A » Member Secretary
Copy [(\"RCP'IOF‘IO‘ officer, Uttar pradesh pollution control goard, Lucknow for information and necessary action.
b b )
oA
A
| i B I P——— Member Secretary
S 7.¢/12v, Vibhuti Khand Gomti Nagars Lucknow — 226010
phone 2720831, 720828, 2720691 & 7720681 - Fax! 0522 - 2720764
¢rmail: info@ uppeb.n - web Site: www.uppeh-com
0
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To, |
The Collector, !
District-Sitapur

]
Subject:  Regarding collecting/recovery of Enviranmental Compensation. imposed on M/s NG, Brick Field
(Old Name-Gold Brick Field), Village-Gauraiya, Post-Meera Nagar, Tehsil-Mahmoodabad, Sitapur,

Please refer the Hon'ble National Green Tribunal, New Delhi arder dated 06.10.2023, in the matler of OA, no.
273/2022 Gyanceandra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

! The maner relates to illegally operating brick kitns e Diswicr Sirapur, Urtar Pradesh,
2 Thiis Tribanal has passed a detaled order wr connected OA 8892022 today afier considering the report filed by the UPPCB,
3 Leanied Comnsel appearing jor the UPPCE fax praved for fiarther tme 1o file a frext veport o this matter wlso in terms of
order possed in 034 Noo SSC222 The oraver iy alloneed

S b No 202 2023 Ray been tiled e Respondend Noo S seekig pecassion (o aperate the brick kitn on the ground that the CTO

has heen obtaimed b the sand uns,
3. Caonnisel por the UPPCE 1 divected to obtain instraction on the plea taben in the 14 and fite the veply 1o the 14, if required.
.t No 038 2023 will be considered afier receipt of the fresl ropors by the UPPCB... ... "

Further in the matter of 0.4, no, 889,/2022 Jeetu Yadav /s U.P. Pollution Control Beard & Others the llon'ble
National Green Tribunal, New Delhi has passed order dated 06.10,.2023. The relevant excerpt of the aforesaid ordoer is as
lollows-
oW lence e durect the UPPCB to tuke action in accordance with law, to submit a fresh action taken report and
clearly disclose the steps whieh are taken for closure of the mits opevating withont consent to operate and in vielation of leny
and also the action which is waken for fevy amd recovery of envivonmental compensation from the brick kitns which were forned
ity he illecaliv operating.... " .

In compliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Environmental Compensation of Rs. 13,81,250/- against the responsible Brick Kiln i.o. M/ s
N.G. Brick Field (Old Name-Gold Brick Field), Village-Gauraiya, Post-Meera Nagar, Tehsil-Mahmoodabad, Sitapur for a
defaulting period 0f 12,10.20221 to 21.05.2022 duc to violation of Clusure Qrder dated 11.10.2021 under section-31A of
the Air (Prevention and Control of Pollution) Act, 1981, The copy of the Letter dated 19.12.2023 is being atlached
herewith tor your reference. As per Lhe office record, the amount of the environmental campensation has not deposited

by the said brick kiln.
[ The sum of Rs, 13,81,250/- (Rs. Thirteen Lakh Eighty One Thousand and Two Hundred Fity only) is payable in
account of Environment Compensation from M/s N.G. Brick Field (0ld Name-Gold Brick Field), Village-Gauralya, Post-
Meera Nagar, Tehsil-Mahmoodabad, Sitapur.
The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Akhilesh Kumar, Village-Gauraiya, Post-Meera Nagar, Tehsil-Mahmoadabad, Sitapur (Proprietor M/s N.G. BFick
Field (0ld Name-Gold Brick Ficeld), Village-Gauraya, Post-Meera Nagar, Tehsil-Mahmoodabad, Sitapur).
You are hereby requested Lo recover the same and deposit it into the account of the U.P, Pollution Centrol Board's
Account No. 701502010002104, IFSC Code- UBIN0S70150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.

Enclosure-As above.
! / Yours Sincerely,
| / / < /
FIL (2 e / o
# o . {Sanjeev Kumar Singh)
' Member Secretary ¢

for information and necessary action.

\¢

Member Secretary

Copy lo:-Reaional Ofl'l:cer, Utlar Pradesh Pollution Contrel Board, Lucknow

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010
Phane: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Email: info@uppcb.in - Web Site; www.uppch.com
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To,
The Collector, i ‘
District-Sitapur

Subject: Rm:‘.:‘d_i"ulﬂ_igiﬁlmfmwlﬂroum ental Compensation imposed on M/s Gagan Bri Fielg
Villa 't“”“l“"iIiLL{Elm?U_I'J_({mtai,!n. Tehsil-Laharpur, S tapur. S

Please reler the Hon'hle National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of 0,4 no

27372022 Gyanendra Pandey V/s State of UP & Others. The relevant excerpt of the atoresaid arder is as follows.

L The matter relates 1o i tegally aperating brick kit in Disteics Nitapur, Uttar Pradesh,

o g . s

OB Tribanga! s frassed a detailod order i connected (4 N89 2020 todany atter considering the report filed by the (:'f’l R
3 Lenrned o R ef Sepearg for the GPPCE s Peaved for turther time to file u fresh PCPOCt i Ihis matter alya i Lermys of
order passed in 4 No. Say 2022 The praver o atton el I
p R TR R YT i v o y ¢ Jine : : ; ‘

{44 No 292 2023 has been filed by Respondent No, x seeking permession o wperate the hrick kit on the ground that the 10
hay hece bt d v ehe sand i o
S Connset for the UPPCR iy iy cated o obtum insiruction on the plea taken in the 14 and file the reply 10 the 2, Jf required

6. 1A Now 638 2023 will he consiacred afier recetpi of the fresi repors hvihe UPPCB.. .~

Further in the matter ol 0.A. no. 889,/2022 Jecty Yadav V/s U.p, Pollution Control Board & Others the Hon’ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as
follows-

“OHeneo we diredr the LPPCB 1 hake aetion in accordance with faw, 1o swbmit a fresh acrion taken repart and
clearly disctos the WP Wi are taken fir closure of the wnies OPCIHing sithout consent 1o u;-hfr'afc and i violation of foy
witd v the actions win o g W fur Loy aind pp, e of enviranmeniat compensation from the brick ki wielt were ;;;um.-?‘
o he iflegally cperating . h ' )

In compliance ol the above Hon'ble NGT order, Unar Pradesh Pollution Control Board vide letter date
19.12.202 3 has imposed the Environmental Compensation of Rs, 19,37,500/. against the responsible Brick Kiln e, M/s
Gagan Brick Field, ‘L-'iH;:ngm;u'iy.l Khanpur, Kasraila, Tchsil-LaImrpur. Sitapur for a defaulting period of 15.07.20221
to 21.05.2022 due to violation of Closure Order dated 14.07.2021 under section-31A of Uie Air (Prevention and Control
ol Pollution} Act, 1981, The copy of the Letter dated 19.12.2023 is being attached herewith for your reference. Ag per
the office record, the amount of the cavironmental compensation has not deposited by the said brick kiln.

The sum of Rs. 19,37,500/- (Rs. Nineteen Lakh Thirty Seven Thousand and Five Hundred only) is pay;fblu in
account of Environment Compensation from M/s Gagan Brick Field, Village-Umariya Khanpur, Kasraila, Tehsil-

Laharpur, Sitapur

The Name and Address of the Owner/ Dire
L. Shii Moh. Tabrez S/0 Sii Hazi Azeez Ah
Brick Field, Village-Umariya Khanpur, Kasraila, T'ehsil-Lah

ctors of the concerned industry is as follows:
amd, Village- Bahloipur, Tehsil-Laharpur, Sitapur (Proprictor M/s Gagan
arpur, Sitapur).
You dare hereby requested Lo recover the same and deposit it ‘nto the account of the U.p. Pollution Contral Board's
Account No, 701502010002104, IFSC Code- UBINO570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknowy.

Enclosure-As above. ‘
Yours Sincerely,

Nk ' - {Sanjeev Kumar Singh)
Member Secretary
and necessary action,

o
DS
Member Secretary

itegional Officer, Uttar Pradesh Pollution Contrel Beard, Lucknow for information

T.C/12v, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764 '

Email: info@uppcb.in - Web Site: www,uppcb.com
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To,
The Collector, L
District-Sitapur

Subject: Regarding collecting/recovery ol Environmental Compensation imposed on M/s Royal Brick Ficld,
Village-Patti, Katesar, pPost and Tebsil-Lahavpur, Sitapur.

Please vefer the Hon'ble Ngtional Green Tribunal, New Delhi ovder dated 06.10,2023, in the matter of O.A no.
273,/2022 Gyanendra Pandey V/s State ot L& Others. The relevant excerpt ul the aloresaid order is as follows

| The matter velates to ih gl o raning ora & hpos i Dsricr S, Littar Pradestt
S This Tribunat has passed a detailed avder ot commcced H §NNU 2022 raday aster considering the repart filed by the UPPCB.
3 Learned Counsed appearing for the 088 By i oy BerEIE Lt fite u fresh report in this matier also jn feras of
order passed i QA Na 8892022 The praver iy uflaned
414 N 20272023 has been filed by Respandent No S cecking permission to operate the brick Liln on the ground that the CT0
B been obrained by the satd wi
5 (Cenensed for the UPPUB iy divected h ol wstrircan an tie plea taken o1 the 14 and fite the reply to the 1, if requidred
i1 No, 0382023 widl be consteered after receipr of e st report by the UPPCB.....7

Further in the matter of 0.A o, #89/2027 Jeetn Yadav V/s U.P. Pollution Control Board & Others the'l{un'ble
National Green Tribunal, New Delhi has passed orde dated 96.10.2023. The relevant excerpt of the aforesaid order is as

ollows-

s g Hence, we divect the LPPCE 1o fake action it aceardonee with law, (e sibmit « fresh action taken vepori and
clearly diselase the vtepy which are tokent fore clovire of Hie it gperatiing without consent (o aperaie and in violativn of law
amd also thie cetion Wiy oy gk o fevy oot recnet oapeiroetal compensalion frow the hrick kilns which were found
i he llegally operatini .. t

In campliance of the above Hon'ble NGT arder, Uttar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Environmental Compensation ol Re. 11.25.000/- against the responsible Brick Kilns f.e. M/s
Royal Brick Ficld, Village-Pauti, Katesar, Post and Tehsil-Laharpur, Sitapur tor a defaulting period of 19.11.20221 1o
18.05.2022 duc Lo violation af Closure Order dated 18112021 under section-3 1A of the Air (Prevention and Control of
Pollution) Act, 1981 The copy of the Letter dated 12122023 15 heing attached herewith fur your reference. As per lhe

office vecord, the amount ol the environmentisl compensation has not depasited by the said brick kiln,

The sum of Rs. 11,25,000/- (Rs Elevan Laikh Twantty Five Thousand only) is payable in account of
Environment Compensation {rom M/s Roval Brick Field, Village-Patt, Katesar, Post and Tehsil-Laharpur, Sitapur

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
[. Shri Haseeb Khan S/o Shri Vilayat Khan, 4, pablolpar. PS. Laharpur, Teshil-Laharpur, Sitapur (Proprietor M/s

Royal Brick Field, Village-Palti. Katesar, Postand Tehsil-Laharpur, Sitapur).

vau are hereby requested Lo recovel the sarie and deposit it inle the account of the U.P. Pollution Control Board's

Account NO. 701502010002104, IFSC Code- UBINO570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow,

enclosureis above. '
" Yours Sincerely,
| | I; : £ i
/ ;g_ :’f . ‘;'{) J
T ol (Sanjeev Kumar Singh)
. J Member Secretary

al Officer, Uttar pradash Pollution Control Board, Lucknow for information and necessary action.

L

Member Secretary

Copy Lo:-Region

T.c/12v, Vibhuli Khand Gomti Nagar, Lucknow - 226010
phone: 2720831, 2720828, 2720041 & 2720681 - Fax: 0522 - 2720764
Email: info@uppch.in - Wel Site: v uppch.com
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The ColYeetog,
CasCio e dtap e
' TUSYL 7 $s
Subject: Regarding colle Lling/recovery of En_\ir@u_ruy_u_l:z_*!_fjmr=m:_nmitig_a Impospd on M/s Lhand Brigk Fie
Village-Ganeshone Newad;, Thana & Teshit-) aha oue Sitapur,

Mo el I il Sl e IRRINTITRY Mo Dl 0irles taree! r!ﬂ],jﬂ_}fﬂz,}:l i the EET DA

PR e e T e e e vl e, LIt ol tne aforesaid arder i Al ol
WA vttt st Sebgion Ko it NP Gn st St tap | "rades)),
S 1 ettt d B i comm T el S 000, ey afier cons teferings the “epent filec by thi L
ST S ST de T SV L0 fuettier snge o, file i frevd, CCPOTE I Al marier afso b, ferm
: JER 4 T e L 1|'l"l'|"“'|_.kll.
| i ' YA :

R Borsiision | R e ek S it on e graiaed tha e O

Vieis
LR R,

LR VPP B divosiog s BRI (st ction o the plea saken i the 14 and file the reply 10 the I,

i reguired
0N 838 023 il by CORSIdered afier reccipt of the fresh report by the Uppcg. v
Furtiver in the matter of 0.A, no. 8892022 Jeelu Yadav V/s u,p, Pollution Conryol Board & Othepy the Hon't
Nattoral CGreey Tribunal, New Delhi has passed nider dated 06.10.2023. The relevant excerpt of the aforesai arder is
oty s

YRRy we divect B LPPCH & ke wcfion in o courilance il lanw, tor yubais o fresiv action 4 kel rengpr o

wh oo o wrene e by i fomaere uf the W perating witheu CCHSCRE 10 aperate gng Vialation of fa

i CRLERCALP e o e g} ST G eauirummeng ! CRRPERSTion frum iy brick kiing Whicl were four
bty I .

Meorempleinee of the above How'ble N6 arder Ultarr Pradesh Pollution Contyal Board vide Jetger date

AU A Ras sl the By tniental Compensation of Ry 12,93.750,- against the Fesponsible Brick Kjlp e My

Chaned v fen, -::I:.u:w-ri.m.w!:;nu-, Besvinla, Thianag & 'rexhil—Lah;n'pur, Sitapur fara cic:ﬁmiting period of 26 17 2022

e Lul 200 5 b ta vlation of Closhre Drdes darey 25 10,2024 dey section-314 af the Ajr (Mrevention and Conlro

s AL LG8 The copy i) the Letter dated 27.10.2023 15 being attached herewith [or your jefe
s altr voca o, e Aot olthe envirgimen | compensation has net Heposilagd by the said brick Kiln,
Tl sum ot | 1293750/ (s Twvelve [akh Ninty Thyee Thousand and Seven Hundred Fitty only) is payable in

devunnt ol Enviromment Compensation fromn M5 Chand Brick Field, Village-Ganeshpur, Newada, Thana & T'eshil-
i 1
Lahavpur, Sitapur.

ence. As pe

The Mame and Address of the Dwnes/ Directors of the concerned imlusn'y is as follows:
s chaml Khan 570 Mahul 1y |1 har, Willape allolpur Laharpy, Sitipur (T'roprictor M/s Chand Brick Fipig,

e e N ey WAy, Thise oo S b e Sy
VO S aerEhy coquesiod 1o e, Lol e ang aepasit towiter (e accaun! of the y,p. Pollution Control Board's
Secniint Mg, 70 SO2000007 166, 114 e URIMNG 20 | SO, Unicn Rank ol India, Vibhay Khand, Gomati Magat, Lucknow
it wes o6 ] =8

Yours sincerely,
X \ .
(Sanjeev Kumar Singh)

Membgr Secretary
Lopy tos-fegional Officer, Ut Pradesh Pallution Control Board, Lucknow far informalion ang necessary action,

J

X
{
Nrembég Secretary

SES s S e T A oy ‘:..?_,_:::_.
L av it Khend Genati Magar Lucknow - 2265010 {2 s ‘»;\QL
Pz 2720830, 2720020 A720698 & 2720681 - Fax: 0522 - 2720764
Emailsinfo@uppeh.in - web Site wwwuppeh.com
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Court No, -1
Case :- WRIT - C No. - 151 of 2024

Petitioner :- M/S New Star Brick Works (Erstwhile M/S Shiv Om Brick
Works) Thru. Prop. Afsar Ali

Respondent :- State Of U.P. Thru Prin.Secy. Deptt. Of Forests,
Environment And Climate Change And Ors.

Counsel for Petitioner :- Jalaj Kumar Gupta,Mehdi Khan,Mohd. Aslam
Khan

Counsel for Respondent :- C.S.C.,Ashok Kumar Verma

Hon'ble Attau Rahman Masoodi.J.
Hon'ble Brij Raj Singh,J.

All these matters have been listed today.

Master counter affidavit filed in this petition as well as in Writ-
C No.305 of 2024 has already been served on all the learned

counsel for the petitioners, to which rejoinder affidavit, if any,

may be filed within two days.

List/put up on 16.02.2024 in the list of fresh cases along with

similar matters.

Till the next date of listing, no coercive measures be taken in
respect of the cases where properties have been attached. The
undertaking, if any, given in connected matters and extended

earlier, may also operate till the next date of listing.

(Brij Raj Singh, J.) (Attau Rahman Masoodi, J.)

Order Date :- 12.2.2024
Rao/-
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Case :- WRIT - C No. - 151 of 2024

Petitioner :- M/S New Star Brick Works (Erstwhile M/S Shiy Om Brick
Works) Thru, Prop. Afsar Ali

Respondent :- State Of U_p. Thru Prin.Secy. Deptt. Of Forests,
Environment And Climate Change And Ors.

gjt:unsel for Petitioner :- Jalaj Kumar Gupta,Mehdi Khan,Mohd. Aslam
an

Counsel for Respondent ;- C.S.C.,Ashok Kumar Verma
connected with

Case :- WRIT - C No. - 7746 of 2023
Petitioner :- M/S Arsh Brick Works Thru. Partner Mohd. Ayub

Respondent :- State Of U.P. Thru. Secy., Dept. Of Environment, Forest
And Climate Change And Others

Counsel for Petitioner :- Sarvesh Kumar
Counsel for Respondent :- C.S.C.,Ashok Kumar Verma

Case :- WRIT - C No. - 119 of 2024

Petitioner :- M/S Rachna Metal Industries Pvt. Ltd. Thru M.D. Sadhna
Agarwal

Respondent :- State Of U.P. Thru Prin.Secy. Deptt. Of Forests,
Environment And Climate Change And Ors.

Counsel for Petitioner :- Jalaj Kumar Gupta,Mohd. Aslam Khan
Counsel for Respondent :- C.S.C.,Ashok Kumar Verma

Case :- WRIT - C No. - 152 of 2024

Petitioner :- M/S Afaq Brick Field Thru Proprietor Nargish
Respondent :- State Of U.P. Thru Prin.Secy. Deptt. Of Forests,
Environment And Climate Chan ge And Ors,

Counsel for Petitioner :- Jalaj Kumar Gupta,Mehdi Khan,Mohd. Aslam
Khan

Counsel for Respondent :- C.S.C.,Ashok Kumar Verma

Case :- WRIT - C No. - 153 of 2024

Petitioner :- M/S Khalil Brick Works Thru. Prop. Usman

Respondent :- State Of U.P. Thru Prin.Secy. Deptt. Of Forests,
Environment And Climate Change And Ors.

Counsel for Petitioner :- Jalaj Kumar Gupta,Mehdi Khan,Mohd. Aslam
Khan

Counsel for Respondent :- C.S.C.,Ashok Kumar Verma

Case :- WRIT - C No. - 154 of 2024

Petitioner :- M/S Riza Brick Works Thru Proprietor Mohd. Haroon
Respondent :- State Of U.P. Thru Prin.Secy. Deptt. Of Forests,
Environment And Climate Change And Ors,

Counsel for Petitioner :- Jalaj Kumar Gupta,Mehdi Khan,Mohd. Aslam
Khan

Counsel for Respondent ;- C.S.C.,Ashok Kumar Verma

Case :- WRIT - C No. - 179 of 2024
Petitioner :- M/S Janta Brick Works (New Name-Munmun Brick Works
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: parivar) Thru. Prop- i
ﬁii::uident):- state Of U.P. Thru Prin.Secy.

And Climate Change And Ors.

Deptt. Of Forests, v

]énﬁmrelﬂf:rl‘tl’etitioncr .- Jalaj Kumar Gupta,Mehd i Khan,Mohd. Aslam
ouns i
o C.S.C.,Ashok Kumar Verma

Counsel for Respondent :-

Case :- WRIT - C No. - 181 of 2024 ‘ )
Petitioner :- M/S Good Friends Brick Works Thru. Prop. Irfan

Respondent :- State Of U.P. Thru Prin.Secy. Deptt. Of Forests,

Environment And Climate Change And Ors. ,
Counsel for Petitioner :- Jalaj Kumar Gupta,Mehdi

Khan
Counsel for Respondent :- C.S.C.,Ashok Kumar Verma

Khan,Mohd. Aslam

Case :- WRIT - C No. - 188 of 2024

Petitioner :- M/S Colour Touch Thru Proprietor Prakash Chand Chindalia
Respondent :- State Of U.P. Thru Prin.Secy. Deptt. Of Forests,
Environment And Climate Change And Ors.

Counsel for Petitioner :- Jalaj Kumar Gupta,Mohd. Aslam Khan,Sunny
Singh

Counsel for Respondent :- C.S.C.,Ashok Kumar Verma

Case :- WRIT - C No. - 194 of 2024

Petitioner :- M/S Sh Brick Works Thru Proprietor Shabana
Respondent :- State Of U.P. Thru Prin.Secy. Deptt. Of Forests,
Environment And Climate Change And Ors.

Counsel for Petitioner :- Jalaj Kumar Gupta,Mehdi Khan,Mohd. Aslam
Khan

Counsel for Respondent :- C.S.C.,Ashok Kumar Verma

Case :- WRIT - C No. - 195 of 2024

Petitioner :- M/S Shiv Brick Works Thru Proprietor Kaminder Alias
Kamendra Singh

Respondent :- State Of U.P. Thru Prin.Secy. Deptt. Of Forests
Environment And Climate Change And Ors. ,

Counsel for Petiti :- Jalaj i
Sour etitioner :- Jalaj Kumar Gupta,Mehdi Khan,Mohd. Aslam

Counsel for Respondent :- C.S.C.,Ashok Kumar Verma

Case :- WRIT - C No. - 264 of 2024

Petitioner :- M/S Musarfi Hasnain Bri :
Rais Ahmad ain Bricks Works, Through Its Proprietor

Respondent :- State Of U.P. Thr i
' -P. Thru. Prin. i
ghmate Change Deptt., Lucknow Anlcllns %etil);rs R L e
Kﬁunsel for Petitioner :- Jalaj Kumar Gupta,Mehdi Kt

an,Mohd. Khalid Amin Khar I N DA ey

1
Counsel for Respondent :- C.S.C.,Ashok Kumar Vi
, " Verma

Case :- WRIT - C No. - 265 of 2024

Petitioner :- M/S Durg: i

: g2a Brick Worl I

Respondent :- State Of % hl‘ough Its Authorized Sign;
pond tate Of U.P. Thyy. Addl. Chief Secy El:‘:::;:l?’SHIdlm'_Y

-y L ent Forest

)
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Counsel for Respondent :- C.S.C.,Asit Srivastava

Case :- WRIT - C No. - 1431 of 2024

Petitioner :- M/S Hm Brick Field Thru. Partners Mohammad Waseem
Khan And Alim Khan

Respondent :- State Of U.P Thru. Prin. Secy., Forest, Environment And
Climate Change And Others

Counsel for Petitioner :- Jalaj Kumar Gupta,Mehdi Khan,Mohd. Aslam
Khan

Counsel for Respondent :- C.S.C,, Asit Srivastava

Case :- WRIT - C No. - 868 of 2024

Petitioner :- M/S Yadaviji Entt Udyog (New Name Fauji Ent Udyog) Thru
Proprietor Abad Khan

Respondent :- State Of U.P. Thru Prin.Secy. Deptt. Of Forests,
Environment And Climate Change And Ors.

Counsel for Petitioner :- Jalaj Kumar Gupta,Mehdi Khan,Mohd. Aslam
Khan

Counsel for Respondent :- C.5.C.,Asit Srivastava

Case :- WRIT - C No. - 866 of 2024

Petitioner :- M/S Hafeez Ent Udhyog Thru Authorized Signatory Sayeed
Khan

Respondent :- State Of U.P. Thru Addl. Chief Secy. Environment, Forests
And Climate Change And Ors.

Counsel for Petitioner :- Salil Kumar Srivastava,Rahul Srivastava
Counsel for Respondent :- C.S.C.,Asit Srivastava

n'ble Attau Rahman Masoodi.J.
Hon'ble Brij Raj Si J.

1. This bunch of writ petitions involves an important
question of law as to whether a writ petition under Article
226 of the Constitution of India would be maintainable in
respect of the matter, of which the cognizance and
jurisdiction lies before the National Green Tribunal by
virtue of Section 14 of the National Green Tribunal Act,
2010 (for short "the Act, 2010"). Section 14 of the Act,
2010 reads as under:-

(1) The Tribunal shall have the jurisdiction over all civil
cases where a substantial question relating to environment
(including enforcement of any legal right relating to
environment), is involved and such question arises out of
the implementation of the enactments specified in Schedule
G

(2) The Tribunal shall hear the disputes arising from the
questions referred to in sub-section (1) and settle such
disputes and pass order thereon.

(3) No application for adjudication of dispute under this
section shall be entertained by the Tribunal unless it is
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made within a period of six months from the dae
which the cause of action for such dispute first arose:
Provided that the Tribunal may, if it is satisfied thas , .
applicant was prevented by sufficient cause from filing the
application within the said period, allow it to be filed
within a further period not exceeding sixty days."

2. At the very threshold, it is to be noted that the
Jurisdiction exercised by the National Green Tribunal g
two fold, namely, (a) original (b) appellate. The original
Jurisdiction is exercised by virtue of Section 14 of the Act,
2010, whereas the appellate jurisdiction is exercised under
Section 16 of the Act, 2010. The respective jurisdictions
are defined and enumerated under the two provisions.

3. The environment and industry in the modern world
have to co-exist. The environment is a natural necessity to
the existence of human society, whereas the industry has
emerged on account of the consumptive needs required for
day-to-day life. On the one hand, the human society is
bound to maintain the standards of ecological balance, but
on the other, it cannot compromise and detach from the
consumptive needs which again are necessaary to ensure
the survival of human society and are indispensable.

4. The cause of pollution of the environment has been
attracting the attention of the courts of law since last
many decades. A principle of "polluter should pay"
emerged first time in the case of Indian Council for
Enviro-Legal Action and others Vs. Union of India and
others, (1996) 3 SCC 212. The directions issued by the
Hon'ble Supreme Court remaining uncomplied, gave rise to
litigation before this Court as well as before the Hon'ble
Supreme Court time and again.

5. It appears that a writ petition by the Paryavaran
Suraksha Samiti (Writ Petition (C) No.375 of 2012,
Paryavaran Suraksha Samiti and another Vs. Union of
India and others was decided on 22.2.2017 reported in
(2017) 5 SCC 326). The Supreme Court by issuing certain
directions relegated the matter to the National Green
Tribunal for going into various aspects of the grievance in
order to work out a complete mechanism both to
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safeguard the environment through remedial measures znd

B

monitoring the enforcement of prescribed measures so
to regulate the industry under various laws.

6. On an overall view of the matter, we gather that a two
dimensional solution was evolved to deal with the
protection of environment so as to serve the twin objects
which are indispensably interconnected to the sociewv.
Firstly, the remedial measures for seting up the
ETPs/CETPs/STPs as per the report of the Central Pollution
Control Board submitted to the National Green Tribunal on
30.5.2019 and 19.7.2019 was approved by the Natonal
Green Tribunal.

7. The second dimension of the environmental protecton
postulates the monitoring of Common Effluent Treatment
Plants (CETPs)/ETPs/STPs. A report to this effect was also
submitted by the Central Pollution Control Board on
14.8.2019 and the same has also been taken into account
by the National Green Tribunal.

8. In the matter relegated by the Hon'ble Supreme Court
i.e. Paryavaran Suraksha Samiti (supra), the National Green
Tribunal vide order dated 3.8.2018 had mitally directed
the Central Pollution Control Board to submit the reports
in the light of the judgement of the Hon'ble Supreme
Court and as per the direction contained in paragraph (v
of the order aforesaid, we gather that for seting up of
treatment plants, necessary contribution by the Centre,
State and the concerned industry, the percentage of
requisite funding was clarified. It is in the light of the
direction issued by the Hon'ble Supreme Court, the reports
dated 13.5.2019, 19.7.2019 and 14.08.2019 have come to
be filed before the National Green Tribunal, both for
remedial and monitoring purpose.

9. The National Green Tribunal with the passage of dme
and in order to effectuate the application of laws, has
evolved a compensation regime under an acton plan. This
dimension has come to be implemented from 1.4.2020 as
is evident from the order dated 28.08.2019 passed by the
National Green Tribunal.
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10. In the bunch of cases before us, some of the Ordis,,
passed under Section 31-A of the Air (Prevention apg
Contol of Pollution) Act, 1981 (for short "the Act, 1981m)
relate to a point of time much earlier than the aforesaiq
reports formulating a two tier mechanism. The writ
petitions have merely assailed the consequential actions
emanating from the orders passed under Section 31-A of
the Act, 1981 from the year 2017 to 2021. The petitioners
have failed to place on record the relevant orders passed
under Section 31-A of the Act, 1981 in any of the writ
petitions. The consequential orders, however, have come to
be challenged before us on the premise that the initial
order was not communicated to them.

11. We are equally pained to notice that even the opposite
party-U.P. Pollution Control Board has not placed on
record the relevant orders passed under Section 31-A of
the Act, 1981 and in this manner, we are unable to
examine whether the jurisdiction of the National Green
Tribunal would lie under Section 14 of the Act, 2010 or
the action taken is amenable to appellate jurisdiction.
Before entertaining or throwing out a petition on the
ground of alternative remedy, all such aspects deserve
consideration.

12. Sri A.K. Verma as well as Sri Asit Srivastava, learned
counsels for the U.P. Pollution Control Board are granted a
week's time to place on record the relevant orders in
furtherance to which the impugned orders assailed in the
bunch of these writ petitions have come to be issued.

13. Let Central Pollution Control Board be also impleaded
as opposite party in all these writ petitions by the
respective petitioners within three days, and a copy of
each writ petiion be supplied to Sri Chandra Shekhar
Pandey, learned counsel representing the Central Pollution
Control Board.

14. Necessary correction to this effect, be made in the
array of parties accordingly,

15. Leaving the objection of alternative remedy open at
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this stage, the direction issued hereinabove for bringing on
record the relevant orders passed under Section 31-A of
the Act, 1981 on being complied, the question as to

maintainability of the writ petitions shall be considered on
the next date.

16. List this bunch of writ petitions on 4.3.2024 in the list
of fresh cases.

17. Till the next date of listing, status-quo existing as on
today, shall be maintained. This order shall apply to all
the writ petitions conneced in this bunch.

(Brij Raj Singh, J.) (Attau Rahman Masoodi, J.)
Order Date :- 16.2.2024
Rao/-
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/ Court No, - 1

Case :- WRIT - C No. - 1084 of 2024

Petitioner :- M/S Maa Vaishno Brick Field Thru Proprietor Ram Prakash
Respondent :- State Of U.P. Thru Prin.Secy. Forests, Environment And
Climate Change, Lucknow And Ors.

Counsel for Petitioner :- Jalaj Kumar Gupta,Mehdi KKhan,Mohd. Aslam
Khan

Counsel for Respondent :- C.5.C.,Asit Srivastava

Hon'ble A Ral M i
Hon'ble Brij Raj Singh,J,

For orders, see our order of date passed in Writ-C No.151 of
2024.

(Brij Raj Singh, J.) (Attau Rahman Masoodi, J.)

Order Date :- 16.2.2024
Rao/-

[hgitally signed h{] 5

CHEBROLU SRINIVASA RAD

High Caur of Judeature at Allahabad,
Luckingey Berch
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- Court No. - 1
Case :- WRIT - C No. - 1230 of 2024

Petitioner :- M/S Gurudeen Brick Field Thru Proprietor Sri Ram Verma
Respondent :- State Of U.P. Thru Prin.Secy. Forests, Environment And
Climate Change, Lucknow And Ors.

Counsel for Petitioner :- Jalaj Kumar Gupta,Mehdi Khan.Mohd. Aslam
Khan

Counsel for Respondent :- C.S.C. Asit Srivastava

Hon'ble A Ral M iJ
Hon'ble Brij Raj Singh.J.

For orders, see our order of date passed in Writ-C No.151 of
2024.

(Brij Raj Singh, J.) (Attau Rahman Masoodi, J.)

Order Date :- 16.2.2024
Rao/-

RINMVASA RAD
JuSicatoe el ARatanaz
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High Courl of Jucicature nl Allahabad

Lucknaw Gench
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Court No, - 1
Case :- WRIT - C No. - 1106 of 2024

Petitioner :- M/S N.G. Brick Field (Old Name Gold Brick Field) Thru
Proprietor Pradeep Kumar

Respondent :- State Of U.P. Thru Prin.Secy. Forests, Environment And
Climate Change, Lucknow And Ors.

Counsel for Petitioner :- Jalaj Kumar Gupta,Mehdi Khan,Mohd. Aslam
Khan

Counsel for Respondent :- C.S.C.,Asit Srivastava

Hon'ble Attau Rahman Masoodi,J,
Hon' rij Raj Singh.J.

For orders, see our order of date passed in Writ-C No.151 of
2024,

(Brij Raj Singh, J.) (Attau Rahman Masoodi, J.)

Order Date :- 16.2.2024
Rao/-
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. Court No, -1
Case :- WRIT - C No. - 1126 of 2024

Petitioner :- M/S Shiv Narain Brick Field, Through Its Proprietor, Manoj

Kumar

Respondent :- State Of U.P. Thru. Prin. Secy., Forest Environment And
Climate Change Deptt., Lko. And Others

Counsel for Petitioner :- Jalaj Kumar Gupta,Mehdi Khan,Mohd. Aslam

Khan
Counsel for Respondent :- C.S.C. Asit Srivastava

Hon'ble Attau Rahman Masoodi,J.
Hon'ble Brij Raj Singh,J.

For orders, see our order of date passed in Writ-C No.151 of
2024.

(Brij Raj Singh, J.) (Attau Rahman Masoodi, J.)

Order Date :- 16.2.2024
Rao/-

Digrally signed by -

CHEBROLU SRINIVASA RAO

High Coun of Jugicature al Adlahabad,
Lucknow Banch
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Court No. - 2
Case :- WRIT - C No. - 151 of 2024

Petitioner :- M/S New Star Brick Works (Erstwhile M/S Shiv
Om Brick Works) Thru. Prop. Afsar Ali

Respondent :- State Of U.P. Thru Prin.Secy. Deptt. Of Forests,
Environment And Climate Change And Ors.

Counsel for Petitioner :- Jalaj Kumar Gupta,Mehdi
Khan,Mohd. Aslam Khan

Counsel for Respondent :- C.S.C.,Ashok Kumar Verma

Hon'ble Rajan Roy,J.
Hon'ble Om Prakash Shukla,J.

List after one month.

Interim order, if any, shall continue till the next date of listing.

(Om Prakash Shukla,J.) (Rajan Roy,J.)

Order Date :- 10.7.2024
Shanuw/-




